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29.6.07, None for the applicanf. Mrs. M. Das
, learned - Addl. C. G S.C. for the

- respondents is present. Post the matter on
17.7.07.

Vice-Chairman
Im

17.7.2007 None preséhf for the Applicant.
- Mrs.M.Das, leamed Addl. C.GS.C. is
‘present. Let the case be posted on
26.7.2007. Léornéd ;counéél for the
Applicant is directed to be present on that

day, otherwise matter will be disposed of in

.. his absence.
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Vice-Chairman
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“- 28.7.07.

C.G.8.C for the Respondents Poat the -
materon2670'7 e o ‘

26.7.07.

. ~~Heard Mrs. M.Das 1ean¢3d Aé‘dlé;\;{ ?

B 'Vi.cé—’(i‘.héi;t:zﬁ"gn

When the gmattcr is taken up Mrs
M.Das, leamed 'AddL.¢:G.S.C submitted that

she has got instriiction and clarification from

" the Director, Central Silk Board vide letter

. 'dated 24.7.07 stating that the organisation
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under which the applicant is workmg would

- ’not come under the purview of the Sectlon

14(2) of the CAT Act. Further it appears that

" today also the counsel for the applicant is not

present. However, as a last chance the
applicant’s counsel is directed to appear
before this Tribunal von the next date. It is
made clear that if he is not pi‘esent on the
next date the matter will be disposed of in his
absence.

Post on 2.8.2007 for order.

|

Vice-Chairman |
_ "

»

None present for the applicant. Heard Mrs M.
Das, learned AddlLC.G.S.C for the respondents.

Q o bw Q o ' The matter is not notified under Section 14(2) of the

% o C.A.T. Act. Hence this Tribunal has no jurisdiction
-71 &’U}—r "~ to entertain this application. The O.A is dismissed

ﬂp_/v"‘\b " for want of jurisdiction in terms of the order
) 4—93@44& . :
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recorded separately. No costs.

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
O.A. No. 174 of 2007.
\}
N 7
é . - DATE OF DECISION : 02-08-2007
Shri Bakul Dutta.
U ORN eearereeateatieeraeaaaeas Applicant/s
Sri R Sarma & A. Khaleque
.................................. cererreeeeeneae G Advocate for the
' Applicant/s
-Versus -
Union of India & Ors.
e E ettt bttt e e a et ebb s e na st teetnaatennettesnsransesnnen Respondent/s
Sri M.Das, AddLC.G.S.C.
e bttt at et et b et bt eeusanns rerrrereeria, Advocate for the
Respondent/s

com /

THE HONBLE MR K.V.SACHIDANANDAN, VICE CHAIRMAN

1. ' Whether reporters of local newspapers may be allowed tg see
- the judgment ? | , s/No

2.  Whether to be referred to the Reporter or not ? yc(s/ No

3.  Whether to be forwarded for including in the Digest being
compiled at Jodhpur Bench & other Benches ?  Y¢#s/No

4. | Whether their Lordships wise to see the fair copy of the
| judgment ?




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.174 of 2007.
Date of Order : This the 2nd Day of August, 2007.
THE HON'BLE SHRI K V.SACHIDANANDAN, VICE CHAIRMAN

Sri Bakul Dutta
Son of Late Moni Ram Dutta

Resident of village Rupnagar,

P.O. Borhola, P.S. Borhola
District Jorhat, Assam. .....Applicant

Shri R.Sarma & A. Khaleque
-Versus —

1.  Union of India
represented by the Secretary
to the Government of India,
Ministry of Textiles,
BTM Layout Medivala, New Delhi.

2. , The Chairman,
Central Silk Board,
Bangalore.

3.  The Director,
Central Muga, Eri Research & Training Institute,
- Lahdigarh, Jorhat, Assam.

4.  The Joint Director, Muga, Silk Worm,
Seed Organisation, Dispur,
Near Zoo, Guwahati. o Respondents

By Advocate Mrs M. Das, Add_l.C.G.S.C.
ORDER(ORAL)

)

SACHIDANANDAN K.V. (V.C)

The applicant was appointed as Laboratory Assistant in
1981 and dischérging his duties and responsibilities in various capacity
under the respondents. There was a dispute of the applicant with one
Sri Ajit Roy, Assistant Technician of the same office in respect of a loan
which culminated to the issuance of a memorandum dated 2.2.06 for
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imputation of misconduct or misbehaviour. The applicant replied to the
same memo on 13.2.06. The disciplinary proceeding was conducted in a
very illegal manner by not affording the applicant adequate
opportunity to defend his case. Aggrieved by those actions of the
respondents the applicant has filed this O.A with a prayer to set aside
and quash memo dated 2.2.06, 27.3.06, 10.8.06 and 29.11.06. The
applicant has also prayed that he may be allowed to draw his pay and
allowances without any deduction by maintaining service seniority.
None present for the applicant. Heard Mrs M.Das, learned Addl.
C.G.S.C for the respondents. On earlier occasions when the matter was
posted on 29.6.07, 17.7.07, 25.7.07 and 26.7.07 none present for the
applicant. When the respondents counsel consistently arguing that she
has got instruction that the matter pertaining to Central Silk Board
which is a statutory body constituted under the Silk Board Act 1948.
The said Board is not notified under Section 14(2) of the CAT Act and
this Tribunal has no jurisdiction to entertain this application. She has
furnished a communication dated 24.7.07 issued by the Director,
Central Muga Eri Research & Training Institute which may be kept on

record.

Considering the submission and records already produced,
I am of the view that since Section 14(2) notification has not been
issued this Tribunal may not have jurisdiction to entertain this
application. Accordingly O.A is dismissed for want of jurisdiction. In

the circumstances no order as to costs.
The applicant will be at liberty to approach the appropriate
: ‘ :
(K.V.SACHIDANANDAN )
VICE CHAIRMAN

forum, if he so derires.
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DISTRICT : JORHAT

Before the Hon'ble Central Administrative Tribunal
Guwahati Bench,. Guwahati
¢hn application under Sectién 19 of the Administrative

Tribunal Act, 139857

Oricinal Applicatiaon Noar?{f £ 2007

BETWEEN
Sri Bakul Dutta
shpplicant
- Versus -
The Uniocn of India and Others.

« FRespondents.

SYNOFSIS OF THE AFRFLICATION

The applicant was appointed as Labortary Assis—
tant on 12.11.1981 and since then till date he is dis-
charging his duties and responsibilities in various

capacity on  promotion. Bri Ajit RHov, fmsistant Techni-

cian tomk a loan of Rs.6,8%0/- from the applicant and
he reguested Ajit oy many &  time for refund  the

ecame but he refused to refund the same. On demand his
money Sri Ajit Roy allegedly reported on 30,.9.2005 do

the Higher authority a colourful  and manufactured

Contdaw ./
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incident. However no Fivret Information Report WAaS

lodged. Though incident did not happen, but the matter

turned into serious wav. The respondents issued
L ¢

memorandum on 3.10.2003 for holding of an  inguiry.
- Ancther memorandum was issued on 2.2.2006 for  imputa-

tions of misconduct or misbehavieur. The applicant
replied on 13.2.2006. During the course of disciplinary
procesding the applicant was nok allmwed. to have
inspections of original documents. no co-emplovee was

allowed +o be assisted and he was ‘nat allowed to

Cross-examine the witnessgs. The Inguiry Officer
sometimes acted as Fresenting Officer. Before passing I
’ order dated 29,11.2006, the applicant was not given any
cpportunity of persconal hearing. He prefered an  appesal
Dy 15.12.2006 for setting aside' and auashing the

order  dated 29.11.2006 and the appeal is pending for

disposal.

Applicant pravs to set aside and auash memoran—

dum dated LLECE00E, - 27.3.2006, 10.8.2006 and
29.11,20086, The applicant may please be allowed to
draw his pavy and allowanoes without any deduction

by maintaining service senioritv.
' Filed by
i}lxé\'eﬁ?*é/Vii
{FHa jeswar Sarma) :hﬂ

Contda e/
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Before the Hon’ble Central Administrative Tribunal
Guwahati Bench, Guwahati
(An application under Section 19 of the Administrative

Tribunal Act, 1985

Oricinal Application Nauﬁ¥‘? /2007

BETWEEN
Sri Bakul Dutta
. Applicant
- Versus -
The Union of India and Others.

. FResopondents.

INDEX
51. No. Description page No
1. Application - ~ - ) fo 16
2 Verification - -~ s = 1"z
3 Annexure 1 \?
4.] AnnexureQE | tﬁ
Se Annexure—3 ' L0 ~ % ?
€. Annexure-—d Yo - Y2
7. Annexura-5 Lﬂg
8.‘ Annexure-§& \1 9

Contda ../



ER Annexure-7 (é&f'4 Ly
10. Annexure—B . G —
: 11. Annexure-—J ' e - 92Yy
. 12. finnexure —10 9'5\ — >0
13. Annexure —11 Do e—g~9
Iy, A Ymew M g0 ~ Q¢

For the Tribunal Office
Date of Filing -7 )@ June, 2007
registration

Signature

Filed by
P D s
a\e,ng/\/l/ |
- (Raieswar Sarma) Q/61glpiy‘

Advocate

Contd.../
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BEefore the Hon'hle Central Administrative Tribun

Gauhati Bench, Guwahati

(Larne s
Ty (f " ii

Original Application ND,’7JT /2007

IN THE MATTEERE OF : -

An  application under Section 19 of  the

Administrative Tribunal Act, 1385.

~ AND -

IN THE MATTER OF :-

Sri Bakul Dutta

Son of late Moni Ram Dutta
resident of Village - Rupnagar,
F.0Q0. - Borhola, P.85. Borbhola
District - Jorhat. Assam.a

. «Applicant

- g

1. The Union of India

representative by the Secretary
to the Government of India,
Ministry of Textiles,

BTM Layout Medivala, New Delhi.

Contdae. o/
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2. The Chairman,

Central BSilk Board, Banglove.

aw

3. The Director,
Central Muga, Eri Research & Training

Institute, Lahdigarh, Jorhat, Assam.

4, The Joint Director, Muga, Silk Worm,
Seed Organisation, Dispur, near Loy

Huwahati.

;,Eespandents

Detailse of Appolication ~

1. The particulars against which the application

made -

The application is made for issuance of nature
of mandamus and/or of a Certiorari/direction/order to
set aside and guashl the impugned memoy andum dated
02.02.06 e 27.3.2006, 10.8.2006 and order under Memo No.

COR/CMER & TIZISCIIN/Z2005/FIR/5311 dated 29.11.06 passed

bv the'Directur/Diécipiinary authority. Central Muga
Eri research and Training Institute, Central Silk
Board, Ministrvy of Textiles, Government of India,

Ladohigarh, Jorhat, Assam.

Contde oo/
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2. Jurisdiction of the Tribunal -

The applicant declares that the subject matter of
application is within the jurisdiction of fthe tribun-

al.

~”

S Lihitatian -

‘ The applicant further declare that the applica-
tion is  within the limitation period .prescribed in

Section 21 of the Administrative Tribunal Act,.1985.

<t Facts of the case -

4.1 That the applicant is a «citizen of India by
birth and the permanent resident of Village RFup Nagar,
F.0. BHorhola, F.S8. Bovhola, District - Jorhat, Assam,
and as such is entitled to rights, privileges and praF

tection under the Constitution of India and laws

framed thereunder.

4,2 That the applicant was aualified to be
appointed in the post of Laboratory assistant and he
was appointed on 12.11.198B1 and posted at Titabar. The
applicant is energetic, dynamic, ohedient and loval to

the . service and because of all such qualities the

applicant was promotsed  from time to time since 1981
and discharging his duties and responsibilities as
]::':'ntdx: Py /—'
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technical assistant at Central Muga, Eri FResearch and

Training Institute, Lahdoigarh. The applicant was
discharging such capacity since 9.6.2000 at l.ahdoi-

garh and duriné his stay at Lahdoigarh he came into
contact with Sri Ajit Roy Assistant Technician and
both started living together on rent. Sri Ajit  Hoy
during stay together took on loan ‘of Fs. &,850/- from
the applicant on 14.8.2002 and on received the said
amount  from  the applicant, Sri Ajit Roy issued a
handnote o revenue stamp, acknowledged having

received.

4.3 That during the month of August 2005 in
absent of the applicant in rent premises, an incident of
theft happened and the applicant a bit suspected upon

Sri Ajit FRoy resulted misunderstanding of each ther

and they decided to live separately from the month  of
SEpﬁimber 2005 and accordingiy'they were living sepa-
rately

4.4. That Sri Ajit Roy, Assistant Technician of Central
Muga Eri Fesearch and Training Institute Lahdaigarh

allegedly alleged that he applicant atacked Sri Ajit

rav with a sharp weapon (daocl on 30.9.2005 and accord-
ingly the Director issued a memovandum on 1.10.00
and proposed  to conduct an enguiry af the incident of

Contd. ../~



30.9.200% to find out the facts. It needs to mentiaon
that no First Information FBeport was lodged before

the police station for alleged incident and applicant

demanded a copy of report submitted by Sri Ajit  Eoy
to the respondent but the same has not be furnished
£ill date.
A copy of the memorandum dated 1.10.2005
is annexed hereto and marked as

Annexure -1.

4.5. That the Deputy Director of the Central
Muga Eri Regearch % Training Institute, Lahdoigarh
issued a memorandum on 3;10.05 inter—alia that the
ingquiry committee felt necessary for enauiry into  the
incident that took place near the main gate of  the
ingtitute on 30.9.2005 between the applicant as well as
Sri Ajit Roy and directed the apolicant and others to

appear before the inauiry committee on 4.10.2005%  for

inguiry  into the case without fail.

A copy of memovandum dated 2.10.2005% is

annexed hereto and marked as  Annexure

4.6, That the Director issued a memorandum on
L d 20086 proposed to hold an inguiry against  the
Contd. ../~



applicant for imputations of the misconduct or misbe~
haviour in respect of which the inguiry is proposed to
be held and the applicant was directed to submit his
written statement of defence and whether the applicant

desire to be heard in peYsSon.

A copy of memorandum dated 2.2.2006 is

annexed hereto and marked as Annexure-—3.

4.7, That the applicant on regeipt of memorandum
has gone  through the contents made there upon and
submitted his reply on 13.2.2006 inter—alia that the

allegation allegéd against the applicant‘is based on  no

facts and circumstances and the whole incident is
manufactured, colourable and concocted. Being the appli-
cant is  honest is Ny where involved in such  inci-

dent. However tendered apology before Ajit Roy  and
reguested the Director not to  oproceed  further of  the
proceaeding as the relationship betwesn Ajit Foy . and

the applicant are amicably settled.

A copy of reply dated 13.2.2006 is annexed
hereto and marked as Annexure -4,
4.8. That the Divector passeded an order on

2/ 25022006 where an inauiry is being held against

Contde s/~
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the applicant to inouiry in—-to the charges
against him accordingly Dr. PUE. Kakati, Deputy Direc-
tor, Central HMuga, Eri FEesearch and Training Insti
tute, Lahdoigarh, is appointed as the inguiring authori-
ty. The Director passed anmtherv order - on 24/05-06,
where 8ri M. K. Das, Assistant Director, Central Muga,
Evi FResearch and Training Institute, lLahdigarh is ap—

pointed as the presenting Officer.

Copies of order dated 24/25-02-06 appoint—
ed Dr. F.E. Kakoti and Sri M. R. Das as
the inguiry autharity and the presenting
Officer are‘annexed hereto and marked as

Annexures —~ 5 and & respectively.

G, v That the Director issued a memorandum on

o7

27.2.2006 inter~alia that the Director proposed to hold

an inguiry for ihputatian of misconduct or  misbe-
haviour in respect of which the inaguiry is set out
and the applicant was directed to submit the written

statement of memorandum in hizs defernce.

A copy of memorandum dated 27.3.2006 is

annexed herets and marked as Annexure — 7.
4.10. That, the ‘ Divector of Central Muga. Eri
regsearch and Training Institute in short CMER & TI

Contde ./~



issued a memorandum  30.6.2006 inter—alia that in opur-—
suance to Central Office Memorvandum dated 10,4;2006,

the applicant stands relieved at Lahdoigarh, Jorhat
and advised to report  for duﬁy to the Assistant Divec—
tor, Muga Silk  Worm Seed Froduction Centre Kalaibari in
the district of Kamrup, Assam within the admissible
joining time and at present the applicant is discharg-
ing his duties and responsibilities at Faliabari 1in

the District of Hamrup,. Assam.

& copy of memorandum B30.6.2006 issued by
the Director is annewed hereto and marked

- as Annexure 8.

4.11. That Sri F.K. Thakur  inauiry cfficer
issued a memorandum  on 10.8.2006 stating interalia
that the inaouiry officer has gxamined 5 witnesses but
the delinguent was not allowed to cross  examine.
Further Dr. F.E. HKakati was appointed as the inauiry
authority by worder dated 24/25-02-06 where as Sri
F.K. Thakur conducted the inguiry as inguiry of fi-
cey without any preintimaticon to the delinguent. The
inguiry officer did not allow the delinguent to  take
assistant froem the co-employee. The delinguent Was

net allowed to take his defence and not  allowed ti
have inspection of original documents and as such  the
findings of inguiry officer is perverse and viclative

by law.

Contd. .o/
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A copy of inguiry report dated 10/11-08-

2006 is annexed hereto and marked as
Annexure - 9.
dolde - That the applicant represented a representa-
tive on 22.08.2006 stating inter-alia that no such

incident happened though the inquiry‘officer submitted

‘

the report and the delinauent has nmt. committed any

misconduct  or misbehaviour and fervently reguested to

free him from charges as  the applicant has areat
financial obligation and burden due to his school
aoing children as service is the earning source  of

the applicant.

A copy of representation represented
on 29.08.06 iz annexved heveto and marked

as Annexure —10.

4.1

{2y

. That the Director/Disciplinary authority
passed an order on 29.11.2006 inter—-alia that the

disciplinary authority arvived to the conclusion that

the component of charges proved against the delin—
auent in the case are exbtrimely seriocus in nature

and constitute serious misconduct on his part and has

failed o maintain absolute integrity. had acted a

manneyr which is unbecoming of Government Servant
and inflicted ma icr  penalty of readuction in a -
Contd. ../~
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lower stage in the time scale of pay by one stage for

a periocd of 4 years and the applicant shall nat garn
his annual increments of pay during the period of
reduction. It may be noted that pricr  to passing the
ma jor  penalty the applicant was not afforded the
cpportunity & oof personal  hearing and as such the
order passed 29.10.2006 perverse, arbitrary, contrary
and defiance of logic and as such  the same is liable

to be set aside and guashed.

A copy of order  dated T9.11.2006 is

annexed here to and marked as Annexure -

Ir.
.1 That the applicant preferved an appeal
before the appellate authority that is the Chairman

Central Silk Board, Banglove and the copy of the Appeal
was also forwarded to the Directar/nigciplinary
authority stating inter-alia that the inguiry ﬁuhduct~
ad by the witnesses were not as per the established
prm?edure of law. During the course of inguiry, the
inqﬁiry cfficer was not  allowed to cross  examine.
Further the inauiry officer being  the Judicial
officer, the delinauent should have been given
defence to take the assistant of the legal practitianw

2y but that opportunity was nob given to the appli-

Contd. e/~



cant. Further the delinguent was not given opportunity

to have inspection of original  documents.

Grounds for relief with leagal provisions —

Sia
S.1 For that, the applicant categorically
states that e such incident was happened on

30.9. 2005 thouagh allegedly -~alleged against the
applicant and the total story is colourable, manufac~

tured and concocted,

Sl For thét the applicant though stated in his
replied on 13,2,2606 that he carried a sharp weapon
tdaz) and kept in the teool box in his scooter and  the
said dasx  was branded/new purchase from the oRen
market for his domestic use and not  bad intention

for criminal of fence,

i

-3 For  that the applicant joined services in
1981 and since  than till date he was promoted sever-

al times due teo his integrity, lavalty and honesty.

Besides the applicant was allowed Tt draw time
scale  of efficiency bar as and when fell due.
S For that though incident was nat happened

still the applicant amicably settled the matter with

Contd. .. /-
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«
the concern persan and the victim in the alleged
incident ;ever rebur%ed the matter before the  police
station nor the respondents  veported the same and
as such the respondents should have not initiated

the disciplinary proceedings against the applicant.

5.9 For that the respondents should have fur-
nished a copy of report reported by Sri Ajit Roy  to
the applicant regarding the contents and context o f
the report but the respondents have not  supplied the
same and as such the disciplinary authority inti~

mate the proceedings heebing the applicant behind

hie back and as such the said proceeding is not under

the established procedure of law.

S.6. For that during the course of disciplinary
proceedings  the respondents were approached by the
applicant for  inspection of original gdocuments but

was not allowed to inspect the same, even the appli-—
cant was not  furnished with the photoocopy of  the
documents oo that he enable to take his defence but

the same was refussd.

Se7 For that it was the duty of the disci-—

plinary authority to give the assistant of the el

emplovee  so that the delinauent can take the proper
Contd. .o/~
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defence in his case but in the instant same is not
Cfound.
5.8, For that the disciplinary proceeding starvt-
ed with the interested witnesses for the Central
Silk Board but there no independent eye witness was
examined because of the fact no such incident was

happened and even the delinguent was not allowed
to cross—-examinge the witnesses even the applicant was

not allowed to take defence witnesses.

5.9, For that before passing the award the

respondent should  have given a personal hearing to
the delinquent and that opportunity was not af forded
to the applicant. the major penalty inflicted to  the

applicant is fully uncalled, unjust. unreasonable and
defiance of logic and the penalty is disproportion-

ate to the alleged incident happensd.

S.10. For that, the respondents were predetEfmined
to inflict the major peﬁalty and subseguent praceed~
ings are of mere formalities, for that the Direcéor
while imposing major  punishment upon the appli-
cant, he has not expressed his own application o f
mind and just carrvied forward the findings of the

Inguiry Officer.

Contdes./~



5.11. For that during the course of ingquiry
Tproceedings the applicant found that the Inauiry
Officer many a times acted as presenting officer

which is barvet by law.

S.12 For that the applicant prefered the appeal

on 1S5.12.2006 before the appellate authority should

have been considered favourably but is pending $ill
date .

5.13. - For  that it is a fit case within the
gurisdiction of this Hon’ble Tribunal to  interfere
the matter that the respondents passed the order on

F9.11.2006 which is illegal and uwltravirus and is

liable to be set aside and aquashed.

Sa.lg. For that the respondents have not considered
the adverse effect of the applicant by passing the

impugned order dated 29.11.2006 by reduction to  a

lower stage in the time scale of pay by one stage for

a pe?iod of 4 vears.

S.15. For  that in any view of the mater the
entire disciplinary proceedings including the order
dated 23,11.2006 are liable to  be set  aside and
guashed.

Contd. o o /1



&. Details of remedy  exhausted -=

That the applicant states %hat,he have no other
alternative effiaaﬁiaus remedy | available to him
except to  file this application. An  appeal was pre-
fer%ed on 15, 12.2006 before the Appellate Authaority
and subseguently approached several times in different
oocasions for  disposal the same  but  same is nending

till date.

7. Matters not previocuslv filed oy pendino with -
The applicant has not filed any application

previously before this tribunal or anv other Court.

8. Felief souaht -

In view of the facts and circumstances stated in

paragraph 4, the applicant pravs for the following

reliefgs—

£id That articles of charge framed against the
applicant by memorandum dated 2.2.2006 and 7.3.3006
are illegal and ultravirus and the same is liable T

be set aside and guashed.

€iid ' That report and findings of the inguiry
held against the applicant by  memooandum dated
Contde e /7
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10.8.2006 are’illegal and ultra — vires and the Same

is liable to be set aside and guashed.

Ciiiﬁ That order dated 29.11.2006 passed by the
Directuriﬁppellate Authority o f Central Muga Eri
Fesearch and Training Institute Central Silk  Board,
Ministry of Textiles, Government of India, L.ahdoigarh,
Jorhat Assam is  illegal and uwltra vives and the SaMme

is liable to be set aside and auashed.
iv. That the applicant is entitled for back bene-
fits and service seniority.

(v That any other relief or reliefs to which the
applicant is entitled to as the Hon'ble Court s

desmed fit and proper.

= : Interim order passed -

Fending disposal of this application, direction
mav please be issued to suspend/stay the order dated

29.11.2006 passed by the Director/Disciplinary authori-

ty and the applicant they please be allowed to draw
the regularly scale of pay without deduction. The
applicant also pravs the instant application be

disposed of ewspeditiously.

Contd. ../
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10, Farticulars of the Indian Fostal Order -
(i) Indian Postal Order No. ™4 S 654269

(ii)» Date

{iii» FPavable amount — (Rs. S0.007
(ivy At which post office
i1. List of encloses -~ |
(i Index
(ii) Application
(iii) Annexures
{iv) Indian Postal Orders
{vi Vakalatnama.

VERIFICATION

I Sri Bakul Dutta, son of Late Moni Fam Dutta,
aged about 47 years, Hindu by Caste, resident of Vil-
lage Rup MNagar, F.0.- Barhola, F.8. Borhola in the
district of Jorhat, Assam do hereby verify that the
statement made in paragraph 1 to 4 and B'fa 11 are true
b my knowledge‘ and bélief and thdseAmade in para-
graph 5 are true to my legal advise and I  have nat
suppressed any material facts.

An I sign this verification on this 15th day  of

June, 2007 at Guwahati.

g,.n‘ Myg Rt

Signature.

[:‘:’ntdn x u /M
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LR E . & TRAINING INSTITUTE
P CENTRAL SILK BOARD

I. o
AP . _ Mintstry Of Textiles : Gavit, Of tadiu
. U U o o baldoiparh =785 00 Jorhat ( vssam)
' INOESBIONERS: /T .?'(11)/’21‘05/1"1111/ 7KY13 Dated L fe 200
Yo l ‘ ¢
\1]'7\|ORAN)( M
o, PR : ' .t .e ”‘\ . E “ ‘} _ "’ :_ ‘ !
. b ; AR s R : ‘ N Allf: ,x r;‘ et ]
oo e ub Aﬂauk wun mmi Wulp(m —{ legarumg
' I . RO 't ed
o 7 Tt i reporled by Shei Ajit Roy; Technizian of this Institute that Shii Bkl T,
v Technical Assistant, CMER&T],: Lahdommh Jozimt hag aftached Shrt Ayt Roy wiih a shap
't weapon (Dao) insid: he ol’ﬁuc complc\ at 9.00 a.m." on-30.09.2005. Sini Rov met an RHIT
' his right hand \\h}h‘* iof (IM to pwle Inmsml The incideni was ook place i prescace of tin
10110\»111@ SRR ; ( , )
o L l b‘mI\ }\ l’)niev (hcmluci.n v\u P& L, Dabdoigarh
- cel e eve e 200G Mohane Das‘ ¢ iwwlqda,. CMERXTIL L ahdum wh
o 3. Snul’uhn!l.t/mﬂ\t l 1\\ C;\ﬂ R&, I.nhdnuuuh
. o . 1
[ .
Ii is ;uopo»ud 10 umduu an Inqum oflhc mudcnw of 30.09. 2005 to findd i the
Yo ‘5 , ~ Acco- dnw V; "followmg ()Mmals are duwected to appear betore the  Inquiry
L Lonmut!w lo day thv 01 10 ”005 at 2.00 p.m. m the Conference Hall of this Office without fail
|- -9’. B ot oo ~ hd o e «—QF\ - ) Rl - [

/ ShuBol\ul ulia Iu.Ium.xl Asstatant, CMER&TI, Labdoigarh
S Shri :\m Roy, Assistant Techniciun, (,,\ll R&TL Lahdoigarh
3 Shei KUK, Dedey, Chowkidar, OME R&TI Ia]ulom.nh

C#Shei Mohan 1ag, (‘hm\kvlm CMER&TL, T ahdoigarh .
L 5. i Pulin 1T zecika, TSI, CMERY 11, 1,,‘1!1dmgmh




~5T - tq P ANNEXURE — 2.
CENTRAL MUGA AND ERI RESEARCH

“¢_m¢-~)'A Q
o | & TRAINING INSTITUTE | ¥

g C CENTRAL SILK BOARD
=L ' N Ministry Of Textiles : Govt. Of India
- - Lahdoigarh -785 700 Jorhat (Assam)

NO.CSB/CMER X TUI5(1N2005/FIR) [ 54 2~ Dated 03.10.2005
! N MEMORANDUM
;'i - 1. , l : Sub: Inquiry into the Incidence took place near the main gate of the Institute on
e 30.09.2005~rcgarding
A | Tile Inquiry Committee felt necessary to present the following

Officials/t' SFWs, “MER&T], Lahdoigarh for inquiry into the incidence that took place near the
'main gate of the Institute on 30.09.2005 in between Shri Bokul Dutta, Technical Assistant & Shri
Ajlt Roy, Assxstam Technician of this Institute. .

- Shri Bokul Dutta, Technical Assistant, CMER&TT, Lahdoigarh
Shri Ajit Roy, Assistant Technician, CMER&TI, Lahdoigarh
~-Shri K.K., Doley, Chowkidar, CMER&TI, Lahdoigarh
- Shri Mohan Das, Chowkidar, CMER& T, Lahdoigarh
. Shri Narayan Mahanta, CMER&T1, Lahdoigarh
- Shri Pulin Hazarika, TSFW, CMER&TI, Lahdoigarh
.-+ "Shri Bhupen Borah, TSFW, CMER&TI, Lahdoigarh
* Shri Purnananda Baruah, TSFW, CMER&TI, Lahdoigarh

o~
PN MAW

4

' They are hercby dxrected to appear before the Inquiry Committee on 04.10.2005
- at3.00 p m, in the Conference Hall of this Institute for inquiry into the case without fail.

Vo o | ' DEPUTY DIRESTOR

,- Lo L. Shr Bakul Duﬂa, Technical Assmtant, CMER&TI, Lahdoigarh
.1 .. 02 Shi Ajit Ry, Assistant Technician, CMER&TI, Lahdoigarh
- ... 03, Shri K.K. Doley, Chowkidar, CMER&TI, Lahdoigarh
- 04..Shri Mohan Das, Chowkidar, CMER&TI, Lahdoigarh
-105. Shri Narayan Mahanta, CMER&TI, Lahdoigarh
- 06. Shri Pulin Hazanka, TSFW, CMER&TIL, Lahdoigarh
07. Shrt Bhupen Borah, TSFW, CMER&TI, Lahdoxgarh
08. Shri Purnananda Baruah, TSFW, CMER&T], Lahdoigarh
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~ CENTRAL MUGA ERI RESEARCH & |
o TRAINING INSTITUTL !
. e/f’j;';q\ ‘ CENTRAL SILK BOARD |
. é\fj } Ministry Of Textiles : Govil. Of India !
' , N s ‘ ‘ Fahdoigarh -785 700
. ! b Ph. N0.2335513, 2335528 Jorhat (Assam)
) . No.CSB/C '\llm&'l VISAD2008/1/-776 €777 Dated 02.02.2006
| . - . CONFIDENTIAL
MEMORANDUM
' L The: undcmigned proposes to hold an inquiry agdinst Shri

Bakul Dutta, lcchmcal Assistant, Central Muga Lri Rescarch & Traming
Institute, |1 ,‘lhdmg_‘hurh Jorhat (Assam) under Rule 14 of the Central Civil
Services { Classification, Control and-Appeal) Rules, 1965, The subslunce
! of the iputations of misconduct:or: misbehaviour in respect of which the
, inquiry i5 proposed to be held is set out in the enclosed statement of
arficles of" charge (Annexurc- 1). A stalement of the imputations of
misconducet or misbehaviour in support of cach article of charge is
cncloscd '( M’nc:mlrc II) A Iisl‘ o‘l" dmumcnl‘s by which ;md a lisl 0‘

- | also cnclc sc,d l/\nncxuw-l]l & IV)

2. S_hn Bakul Dutta is dirceted to submit within 10 (ten) days
. of the receipt of this Memorandum a wrilten statement of his defense and
also to staje whother he desires to be heard in person.

3 © . He is informed that an inquiry will be held only in respect
y col those |articles’ of charge as are not admitted. He should, therefore,
specilically admit or deny cach article of charge. '

g L4 ? Shri Bakul Duttasis lurther informed that it he does not
" | subinit his written statement of defence on or before the date specified in
"y ' para 2 above, or does not appear in person before the Inguiring Authority
o ‘or otherwisie lLlilQ ot refuses to comply with the provisions of Rule 14 of

Y the CCS (CCA) Rules, 1965, or the orders/directions issucd in pursuance

, ol the said rule, the Inquiring Authority may hold the inquiry against him
' . exoparte.

9 | Contd.2
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‘ 5. Attention of Shri Bakul Dutta is invited to Rule 20 of the
b iCcnt’lal Ciit Services (Conduct) Rules, 1964 under which no Government
. suvmt shall bring or atlempt to bring any political or outside influcnce (o
+ beariuponjany superior authority to further his interest in respect ol matters
pumxmnb to his service under the Government. I any representation s
| .. received ofy his behalf from another person in respect of any matter deall
, ‘Nl[,llglﬂ these procecdings, it will be presumed that Shii Bakul Dutta is
o awar{c of stch a representation and that it has been made at his instance and
i action will.be taken against him tox violation "of Rule 20 of the CCS
"~ (Conduct) Rsxlcs 1964.

6. - The receipt-of the Memorandum may be acknowledged.

~ Dncli: As Above. /Ww\ .
! : ] | ="(R. Chakravorty)
- | DIRECTOR
. | e
[ 10, ’ ;
Y Shri Bakul{Dutta

y L
Technical Assistant

Central Muga Eri Research &
Traming Institute,
Lahdbig‘at] Jor hat (/\s am).

- e
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.,fAR'l‘ICLEk OF CHARGE FRAMEL AGAINST SHRI BAKUL DUTTA,
TECHNICAL ASSISTANT, CENTRAL 'MUGA ERI RESEARCH &

TRAININC INSTITUTE, LAHDOIGARH, JORHAT (ASSAM)

ARTICLE — 1§

Shri Bakul Dutta, Technisal /\ssislaﬁt,l Central Muga Lri
Research & Trai_uixig Institute, Lahdoigarh, Jorhat (Assam) hus
cntered i’1 o gross moral miscond.ct of fatal attack to Shrt Ajit Roy,
Assistant Technician, and  attempled to murder Shri Narayan

. : Mahantal  Chowkidar, CMER&TL  Lahdoigarh, The said acts ol

| | dllisordcriy behaviour cm-nmit’tcd by the said  Shri Bakul l.)mm

constitutl serious misconduct on his part. 1le has thus fail to mamtam

absolute; integrity and has acted m a manner which is quute

)

' Lmbccom;ing of a Govt. Servant thereby contravening Rule 3(1) (1) (iit)

-
and Rule :i-C (23) {i0) {4) of CCS (Conduct) Rules, 1964, Hence. the

charge.




"

i
F
l
f
] {
;
b
i

Shm(m, BoI\o {o lcohnmal Service Centre, Nazira, Sivasagar, Assam under

Natio‘nal Sci'iculture Prqiccl‘, Jorhat, Assam.
| i
e E The sa;d Shri Bakul Dulta, while, he was working as Technical
| H !‘
[ t
Assis;tanl at’ -i.f','cnlraL Silk Board, Technical Service Centre, Nazira, Sivasagar,

‘
1
|

Assarin since '03.0931990, vide Central Office Mcemorandum No.CS13-48(1)/86-

ES.I ﬁ\/ ol. VII dated 21.11.1996 he was transferred from Technical Service Centre,

Nazita to Grainage-Cum-Lxtension Centre, Aizawl, Mizoram under Regional

Scriculture Research) Station, Jorhat, Assam. 3

'
i

b Lhe dld Shri Bakul Dutla, while, he was working at GEC, Aizawl,
;'.
\/Iu_omm i the Sdld capacity of Technical /\sslshnt since 21.01.1997, vide

Ccntral OIT ico Mcrr‘t‘omndum No.CSB-48(19)/97-ES.I dated 15.04.2000 he was

tl'ansf61rcd ﬁom GEC L\uawl Mizoram to Central Muga Lri Rescarch &

I
H

Training Insti‘l'urc, I.f..ahdoig:wh, Torhat, Assam. He was relieved at REC, Aizawl

on 31.05.2060 (A/N) and reported for duty at Central Muga Ixi Rescarch &

(-
t

| 'l'x'uixfﬁng Institute, I-:idlulo.igurh, Jorhat, Assam on 05.6,2000 (I'/N). The said Shei

-.B;lklﬂ Dutta fias been working at Central Muga liri Research & Training Institute,

i
)
.

Lahdoigarhlir: the sa;i'd capacity of Technical Assistant since 05.06.2000.

Contd. .3
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The said 8Shyi Bakul Dutta, Technical Assistant hag entered into gross

moral migconduct of fatal attack on Shri Ajit Roy, Technical Assistant and

!
attempted

'+ 30.9.2005

(¢ murder Shii N. Mahanta, Chowkidar, CMER&TI, Lahdoigarh on

at about 9.00 a.m. near the main Gate of CMER&TI, Lahdoigarh

office complex.

below.

The case history for the said _incidence follows.

Complaint_lodged_by_ Sha _A_Roy for the said_incidence is placed

On 30.9.2005 al 9.00 a.m. within the Office’ complex, Shri Takul

Dutta, Technical Assistant took out a sharp weapon (Dao) from his Scoolcr and

attacked (Shri Roy) without any provocation from his (Shri Roy's) side while he

(Shri Roy

) in a bit to tricd to save himself got injury in his right hand.

[

Preliminary Enquiry Commiltee was conslituted to enquire ko the

incidence! The members of (he Committee were as follows.
1
| ! Contd, A
| |
i
1
]




" 2. Dr
) | 3. Shi
]

ff 4, Sh
"5, Sh

6. Sht

[

v The fo

Commiltee on

b

fon 01 .7.1‘0.2(’

Memorandum

v

they appeared

L - &7 = o
oot -
<
| i
Drt P.K. Kakati, Deputy Ditrector,

K. C. 8311,{1,%1, Leputy Director.
1. N. Duarah, Deputy Dircetor.,
1 AK. I'J;asl‘l,vl)cp'uly Dircclor ({A;’w-\).

1 MR Das, Assistant Dircclor( A& A).

1 O.N. S}jngh, Supcrintendent.

ll:céwing Oiﬁcizllts/'l’SFWs were directed (o appear bcl‘(‘;rc the Inquiry
the basi§ of the wilness as stated by Shri Roy, Assistant Technician
0p at ?;..OO PM. in the conference hall of this Instilute vide

jif\Fo’.CSS/CI\/HiR&TUl5(11)/2005/1711,{/4556-4560 dated 01.10.2005,

before the Inquiry Committee for their disposition.

! . ; . “n P ‘ A
1. . Shri Ajit Roy, Assistant Techaician (complainant)

ARV

' The abo

i

2. Sllm". Bakul Dutla, Technical Assistant ( accuéed)

i K.K. Doley, Chowkidar (witness)

4. ShA Moh:mi Das, Chowkidar (wilness)

- 'S, Shii Pulin Hazarika, TSFW (witness)

ve complainant, accused and witnesses were allowed (o depose their

¢ statement before’ the {nuiry Comuvitiee.  Shri Mohan Das, Chowkidar (witness)
| : ’

g : . ‘ . . . . .
v did not tumed up on that day before the Inquiry Committee. The Inquiry

: . . : Jf ‘ . . . . . . .
C Commuittee advised all the witness 1o submit their signed statement (o Commiltee,

'
{

The statements; of the- respective witness as [ollows.

Contd...5




" Bakul Dulf'n came (o office by Scooter and kept his Scooter inside (he office gate.

- Dutla with} a sharped weapon (Dao) in his hand rushed lowiards the tea shop

Then he (Shri Baicul Dutta) with a Dao in his hand attempted to murder Shri Roy.

“Dutta. During the course of strugle between  thein, Shii Ajit Roy gol cul injury

‘ I !. N o . ——— ——

s et L N o the s 83 RN R AR A S et it 0 2 L e
i 3

N 1
: ] i
|

1. Statement dated 101.10.2005 furnished by Shii Ajit Roy,. Assistant Technician
| . t I i

(cotplainant).
—

| i
[ | 1
. [ !

. : \
b !

i
i

b CDn‘v 30.091.2005 (Friday) around 9.00 a.m. to 9.05 ant, we 5/6 persons
i i .

; v

were

'

taking, tea in {he tea shop located in front of office. In the mcan time, Shri
r ' .

h}nlflC(lia!Cli)"aHCI'} getting down from the Scooler, he started shouting and -

enquired where about of Shii Narayan Mahanta, Chowkidar. Then Shri KK
Doley, who was at the main Gate on the day informed him (Shri Bakul Dutta) that

Sh,n': Mahanta was a%'bsenl and in his place he (Shii K.X. Doley) attending duty.

|

, Thén Shii Bakul Dutta shouted (Mahanta with slang words) that if Shii

-~
-

Malianta had been ion duly he would have cul him into picces. Then, Shri Bakul \

shouting ‘with slang words charging Shri Ray about the then complaint 1o the

I
Directoi aguiusi himy (Shri Bokul Dut(a) regarding misappropriation of money by
L TR - T .

. l
'

him' of the 3" and 4" group employees co-operative society of this Institute.

To ,s;a__ve him ¢Shii Roy) from the attack, he (Shri Roy) catch hold the hand of Shri

St

Baklfll Dutta. The people gathered there came 1o rescue Shii Roy from Shii Bakul

on his tght kand from the Dao with which Shii Dutta was (rying to attack hin,

Contd....... 6
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Sfm’ Pul]fn l-lazani;ka, TSTW took away the said sharped weapon from Shri Dutta.
Shuri Baktu'l.-Duuafcrdercd Shri Pulin Hazarika to put the said weapon (Dao) in the
Téol BO\: Yof lu's: Scooter. A‘I"lcr that Shii Bakul Dutta entered into the office
ca’jmpus si[_owly 1hircal'ening him (Shei Roy) to be careful aé one day he (Shii Roy)
.\vgll be cut into pieces for the said rcixsm\; of cm.nplailiing to the Director regarding
cd-opera 1\/’:., matter. In the mean time, biher office stafl gathered in the office
pri‘cxriisck e (Shjn' 'Ajii Ro'y) intimated aboul (he incidence and shown his injury
105:Dx'. K C Singl;., Deputy Dircetor and Shri 1D.N. Duarah, Deputy Dircetor and as
pcjr theiry advice he (Shri Roy) went to the Doctor for Medical treatment. |lc

P .
sufbmiﬂedlikdicai Certificate vide his another application dated 01.10.2005.

. 2. St {cal'lcill dated 01.10,2005 furnished by Shri Bakul Dutta, 'T'echnical

Assistant (dccused).
3

L Since ‘)i(n‘inc) months he (Shri Bakul Dutta) and Shei Narayan Mahanta,

] I

Chowkidar were Staying in the same reuled house al Lahdoigarls Chariali. There

was a good relation between them. Suddenly, during the fast part of August, there

was o thefe tasc:in his (Shii Bakul Dutia’s) rented house and he (Shri Dutta)

do:ub(_cd Shri l\‘iili_litl‘l(ﬂ for that i.ﬁciclcm:c. Toven (hen, they (Shri Dutta and Shi
I;/Iélllaill(l) were 1i\é’ing together, They decided lu‘liw separately w.e.f 1 October,
On 271" ¢ “Scplcniﬁbcr Shii Mahanta chasged him (Shei Dulta) for having informed
his‘ mfc ‘céurcﬁng his (Shri Mahanta’s) drinking habit and Shri Mahanta abuscd

him (‘Slni“]"j‘uuﬁ-). e (Shri Dutta) told Shii Mahanta (o report the matter 1o the

Contd....... 7
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Diircctor with evidence on 27" itself, But Shri Mahanta failed 1o provide prool
axid did not intimate to the Director. On 28" of September al 7.45 a.m. he (Shri .'
Mahanta) made a:telephone call to his (Shri Dutta’s) wife at home and informed "

‘that “Shri Dulta is maintaining an illicit  relationship with  his (Stwi Mahanta's) '

s

wife.- His' (Shri Dutta’s) wife told Sha Mahanta o prove the same  bul  Shei v

a )\/Iéahama could nbl prove if.  When he (Shii Dutta) réachcd home afler office *

' ho?urs, he :{‘Shn' I')jul'm). came 1o know all these lhAings from his wife. Shei Ajil Roy, '
AT is|also involved in this conspiracy. .Sln'i Roy informed to his  wife by

i phionc ‘(ha{f. he (S?hri Dutta) has sémc affairs with Shri Mahanta’s wife and she

| .

‘ sh%)uld be carefulz for su%‘h relationship. For two days Dul'ta"s wife did not take
anzy food! Ilis (Slin' Dutta’s) wile and his childrens were mentally very upset. 1le ‘
(Shri but‘(;a) explained the whole matter to his wile and tried (0 spacify lis wifc,

' _A »
“i-fs 21 ““'_‘}ll}l‘l’)_.f‘l'll'ly ife got (_lls_tfll})g(l.lg(l he (Shri Dutta) was very furions !

O S p———

towards these twopersons i.c. Shii Mahanta and Shri Ajit Roy.

T ! 3
it the morning on 30.09.2005, he (Shri Dutta) arvived office and alter t
; ) o L
"keeping hi:}: Scooter, he enquired  about Shei Mahanta.  However, Shird Mahanta
'wag absent. He (Shri 1Dutta) shouted to Shii Ajit Roy as to why he (Shri Roy) and
Shri Mahanta informed (o his (Dutta’s) wife about his (Shei Dutta’s) relation with
. e e L e e
Shri Mahimta's_wife.  There was exchange of harsh words between them, e
. -
“‘ ! . . . .
(Shri Duta) lost his temper and ook out s 1o ( sharped weapon) from s

Contd........8 !
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Scooter and rushed towards Shii Roy fo kill him. Someon¢ took the said Dao

(Sharped weapon) from him. (Shri Dutta) and kept in his Scouter. At that time it

was 9,

00 O'clock. He (Shii Dutta) attended his duty as usual. He (Shri Dutta)

“did not do any thing inside office campus. There was argument only outside (he

main gate of the office campus. He (Shui Dutta) had no bad intension either to

stab ori' murder Shii Ajit Roy with the Dao (Sharped weapon) brought by him

(Shui I)_ut‘la). I"-Ic (Shri Dulla) bmug‘]u, the Dao for his domestic work in his rented

housey

Duu 10 excessive anger, he attacked with the Dao ofherwise Im (Dutta) has

-~ e ek i R e et
1

very g@pd I’znml‘y relulion.ship with Shri Roy. No official matter was there,

t

He (Shri Dutta) stated that he should not have done such misdeeds. e

i
i

apologized for such misdeeds. FHe informed that he also apologized Shri Ajit Roy

and 1

" Doley

Roy,

the s

Dulla

b

dquested -him to maintain good relationship with hin. e assured that he

will not repeat such mistake in {uture.

?3. Slatémcm dated 01.10.2005 furnished by Stwi K. K. Doley, Chesvkidar

(witness).

On 30.9.2005 he (Sho Doley) was on duty at the gate.  While he (Shri

-
fwas at the Tea stall in front of office Gate to have a cup of fea, Shit Aji
o " g ; . .

Assistant Technician and Shit Mohan Das, Chowhidar came to ake tea al
dd tea stall. While, they were taking tea, they siw the arrival of Shri Bokul

:‘llong\vilh Shri Bhupen Borah, TSEIFW by his (Shet Dakul Dutla’s)

Conld... ... 9
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Scoo%cu'. Shri Bakul Dutta parked his Scooter inside the gate of office campus and
immc@dizucly after getting down took oul a Dao ( sharped wc:lp(')n) from the toul
box (;}‘n his Scooter and with very angry mood said (o day h;: (Shri Bakal Dutta)
will up Shri N. Mahanta, Chowkidar inlo pieces and l'ushed.lo the watclunan shed
at the ;yate. When he, (Shui Dutla) did not found Shri Mohanta, he enquircd him
(Shri E.[)olcy) whercabouts of Shii Mahanta. He (Shr Doley) informed Shri Bakul

Duttal sbout the absent of Shii Mabanta on the day. Sl Bakul Dutta said, if Shri

Mahanta, had been on duty he would have been cut into picees. Then, Shii Dutia

|

furiously rushed towards  Shri Aj't Roy who was taking tea at the tea stall and
| \ ‘

said todday he (Shri Dutta) will kill hiny (Shei Ajit Roy). Shei.Bakul Dutta asked to

.

Roy whcther he will pay the Society moncy or not.  Shri Roy replicd that he has

nothing to pay. Suddenly Shei Bakul Dulta attacked Shri Roy with the Dao
|

(Sharszd weapon). Immediately Shei Roy jumped up from sitting and tried (o save

himsel  from the attack by Shri Bakul Dutta with the Dao.  Shri Roy catel hold
the _lwin(l of Shri Dulta to save himsel{ from the attack and both started push and
pull arlll Shri Roy got an injury in his right h;md.ﬂ We ail namely Shrit K.K. Doley,

Chowkidar, Shri Mohan Das, Chowkidar and Shri Pulin Fazarika, T'SEW tried (o

take ott the Dao from both of them. Shui Pulin Hazarika took out the Dao Trom
the hahd of Shri Bakal Dutta. Thea Shri Bakul Dutta went towards the oflic al
the sane time other office stall arrived in the office premises.

4. Slui Mohan Das, Chowladar witness (abscnt).

Contd......... 1)
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5.-Statement dated 03.10.2005 fumished by Shri Pulin Hazarika, TSIFW

(witness) .
Shri Pulin Hazarika stated that while he came back to the main gate of

oflice afler signing in the .muul.mw wglslu in bulwwn 9 00 a.m (o 9. ()5 an, hie

- ....a._\.,,-——.—-m'~-m--~ AR e iy byt s - e JRUBRSES O

W S]m'Bal\ul Dutta and Slm At Roy were in the process of pu’sh and pull
I . g

wilh a shaxpul weapon (Dao). Immediately, he snatched the wmpnn from the

s

-

‘ lwnd of Shn Bakul Dutta. Shri Bakul Dutta informed him (Shii Pulin Hazarika) to

put the Daﬁo into the tool box of his Scooter. Then he (Shri Pulin Hazarika) put
Lo

the same in the tool box of his Scooter and locked and hand over the key of the

ool box (o Shri Bakul Dutta, '
r’;\é;:lin, the following officials were direcled to appear before the Inguicy
Cdmmitiec on 04, 0.2005 at 3.00 p.. in (he conference hall of this Tnstituie vide
. p I ) : -
Meinorandum No.CSB/CMER&1'1/15(11 Y2005/F1R/4585-4592 daded

03/10.200,
]_. - Shri Bakul Dull‘a,.'l‘cchnical Assistant
2./ L Shri Ajit iloy, Assistant Technician

- 3. 1' Shri K.K. Doley, Chowkidar
4.1 Slui Mohan Das; lChowkidar
5. Shri Narayan Mahanl;vl, Chowkidar
6. Shri Pulin Uazarika, TSI'W
7. Shi Bhupen Borah, TSEW

.8. Shri ‘l“’t,n'z\.zu.mml;yI.'ﬁxu’u‘;lh, TSI

Contd 11

R e R A e T s R S S e w W 3P0 P o

M



‘. P ce }
ot e B SN I I e i s w....&.'!d{..n."*ﬁ LS

]

Since the oflicials/1'SFW mentioned ar S, No. 1,2, 3 & 6 have submittedd
their  written statements, only (s following Chowkidars and Time Scale Famy
Workers were interrogated by the Inquiry Committee 4t 3.00 p.m. on 04.10.2005
in the '311;11'nber oI: Dr, P.K. Kakat;, Depul.y Director of (his Institute 10 find oy
the facls  of e case. They appeared before the Inquiry Conuniitee for their
depositisn, Hence, they have been allowed (o depose (heir statement before (e
Inquiry “ommigee.

Shri Mohan Das, Chowkidar (‘\vilncss)
%, Shii Narayan Mahanta, Chowkidar (absent)
Sl

.._-——-—w-—.\_________*___\ e e e et e ]
3. Shri Bhupen Boy ah, TSFw

4 Shri Purninands Baruq ih I'SIw

1 Statement ¢ dated 04, 10.2005 !uuushul by Shii I\"Jggjggn_a,_I_vv'):;s,m_(.;‘_hg_\yl\'iqu1‘

(wilness), '

On 30.9.2005 4 about 8.3 a.m, while he (Das) alongwith Shri ]}

Doley, Clowkidar and Shei Ajit Roy, Assistant Technician were laking, tea at (he

hotel in front of 1he main oftice Gate, Shri Bakul Dutta came from home and ke
3

his Scooter near the office: Gate ang” asked Shri Doley whereabous Shit N,

Mahanta, Chowkjdar, Shri Doley informed Shri Bakul Duita abous the absent of

Shri Mahar'ta on the day. Shyi Bakul Dutta told, if Shri Mahanta had been there

he would ]ave been given a belger punishment for passing on some newvy by

phone 1o iy (Shai Dutta’s) home whlch crcated problems in s (Shei Dutta's)

family,

Contd, . 42>

nu.....' Vel e (R RN

d\v



[
)
&,

< ) ;év‘ ) J\@

On sceing Shei Ajit Roy, he (Shii Dutta) rushed towards Shii Roy

o charging him ( Shri Roy) for n.\aking telephone call to his (Shri Dutta’s) home then

' ' attacked SluizRoy with the Dao. Shri Roy catch hold the hand of Shri Dutta snd

& - | ' started’ push iana pull. Shri Pulin Hazarika, TSFW and Shri K.K. Doley,
. f.: | ‘_ B mClll'(‘)wkj(‘Iar scparated them. After that he (Slui Mohan Das) lefl the spot.

i
'

e . 2. . Shri Nagayan Mahanta, Chowkidar (absent)

' o ' 3. Statement.dated 04.10.2005 furnished by Shri Bhupen BOI":l].I, TSFW .
| Slm ;Bll‘ul)c':n Borah stated that he came with Shri Bakul Dutta in his

“Scooter but he is unaware about their quarreling (Shri Bakul Dutta and

(  Shri Ajit Roy).
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Slm P. Baruah slaleci that he had not seen the quarrelling. Aflcr
. o changing lus :(lrcss he went to daty site. Irom there he heard the sound of
. quarrciling, S:lm' Bakul Dufta old simv (Shri Purnananda Baruah) that he(shei B.
Dutta) was vciy ﬁli‘i()us. Shri Boku}' Dutta told him (Shi Baruah) te hide the Dao
| whicl jkcpl iﬁ, the tool box of his Scooler as Shii Ajil Roy may go (o Paolice.
Saying this 'Sl;n' Bakul Dutta lefl." But he (Shri . Baruah) did not hide the Dao
| zix.xidﬁls'o,nox k:{mvn y§fllcn‘cal)0lllé the Dao. o

J. ‘Sllu'i '.Nar;:n_vzm I\dnhania,J Chowkidar, CMER&T], Lahdoigarh who

fesum(:d duty 5511 13.10.2005 afler availing leave w.e.f. 29.9.2005 (o 10.](:).20()5

o made ¢ complaint on 13.10.2005 against the said Slhui Bakul Dutla (hat he (Shri

' Mahaita) lc;tx‘i\l that Shui Buk\lxl Dutta with a Dao scarched o kill him on !
30.9.24)05 ai thie Chowkidai's shicd,

‘ ' Contd, 1Y !




intention to kill Shri Narayan Maiwhowlddar and Shui Ajit Roy, Assistanl

o b en Ao

“".‘""I" wedmATa.., mowents TGN Lo A E L T L Reakea 1 cehEey e ieud L.
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Thus, it iy evident that ag has been narvated in dewil in the preparas st
the siid Shri Bakul Dutta, Technical Assistanl has brought a 1ao (an iron

weapen) in the tool box of his Scooler on 30.9.05 while he came to office with

‘ ~-

s

Technician. He (Stut Balul Dulla),'pzlrkcd the Scooter inside the oﬂlcc campus

and 111@11 h«.« (Slm Dutta) took out the Dao from the (ool box of his Suoo(u and at

_,_,.__‘ e et — N

first he (Slm'fBakul Dutta) attempted 1o kill Shri Narayan Mahanta, Chowkidar.
“ Since Shri Mahanta was not available in the Chowkidar’'s shed then rushed

‘towayrls Shn' Ajit Roy, Assistant Technician and ar(uckcd'him with the Dao and

Shriajit Roy got injury. The said Shri Bal\ul Dutta also um[mscd/adnuuul for

e et s S T

/ SR

the siyd 01‘111'1(3.

pom— T

f

|7 The said Shn Bakul Dutia resorted the sard serious misconducts,
/ : _

nolwuhs(.mdmg the responsible and lwhmwl Assxswnl held by him, ignoring
‘. ,..--_—-—“""—""m-""—“ TS - -

' tol’ally basic rC(luil'cx'lxcrll that a (“u\/umnunl Servanl should al all times maintain

| SR

absoll‘tc mlcc,lily and should never indulge in any act Wh((.h ls unlmumnnn ol a

____‘d—-—'—""‘

-~ | wra t—
Govg:rnmcnl?.Scn':ml. It iy, therefore, imputed that he has tailed o maintain the
o \ .

absolute inlcgn’(y and has acted i a manner which iy quite unbecoming of

G(‘)Vhl"ﬂllltlll ‘sbl vanl b()!l(l Ve lllll

Ruk, 3(1) (1) i) and Rule 3-C (2

CCS '.{conduc,t) Rules, 1964, Hence the charge.

fakofokoh

3y (1) of
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s ; ' ; Annexure - 1] ‘
STATEMENT | OF | IMPUTATIONS JOF  MISCONBUCT  OR |
M{SBEI-IQ\VIOUR IN *sr_rp.pon'j' or '1'11« ARTICLES OF ClARGE |

| . .FRMVIED{.ACANSJ SHIRT BAKUL DUTTA, TECIINICAL ASSISTANT, o
; LLNlRAL " MUGA BRI R SEARCIL & TRAINING INSTITUTE,

“ Pt LANDonAm-}; JORIIAT, ASSAM.

; - ~ ARTICLE -1

. , ! .
P © 0 Shui Rakul Dutla;omcd the Board’s scrvice as I uld Cum-Laboratory '; '
’§ - Assz.slam on 11 12,1981 (AN) The said Shei Bakul Dutta, eadicr working at - ' '

Regional Scm,ultuw Rescatjch Station, Titabar, Assam in the said capacily sice

11,12.0981.%Vidc rder dated 20.01.1982 of (he Seerctary, Central Sifk Board,

. Ta een o e w
STk e i Ews Tes o

!
. ‘ }
Bangalore, he was transferred from Regional Sericulture Rescarch  Station, ’ y
Titabar, Assam to Regional Muga Research Station, Boko in the same capacity. '
" He was working a Field-Cum-Laboratory Assistant at Regional Muga Rescarch 1.
i Station, Boko since 1982, i
oo
: - (
EE . . . ’ . c g -
4 The said Shri Bakul Dutta while, hie was working a$ Ficld-Cum-
i Laboratory Assistard at Regional Muga Research Station, Boko he was promoted ! ‘
: I - 1 . . o
P a8 Senior Fiéld-Cm1-];,::1)01*:1'!01'_»' Assistant vide Memorandum No.CSH-6(1)/78-
1S Vol-V dated 1493.1984 w.c.f. 14.03.1984 and posted in the same station. Shri
. i e SR e -} . '
I i . ' . o . . .
) * Bakul Dutta, while, he was working at Regional Muga Rescarch Station, Boko in
I ! i
b the said capagity of}Sr. Ficld-Cun-laboratory  Assistant since 103198, vide
L l ' S
oy L. - . . o
e M;cmblfmlc_lumi No.FSB-6(2)/78-1:5.11 (Vol-VIY)  dated 17071990 he  was
00 promoted as Technicdl Assistant and transferred from Regional NMuga Rescarchy S
: ' Contd..., "
| . \
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' ANNEXURE - 111
: ,
LIbl ()1 DOCUMENTS BY WHICH THE ARTICLES OF CHARGE FRAMLED
"‘-‘, . | AGAINST SHRI BAKUL, DUTTA, TECHNICAL ASSISTANT, CENTRAL
- . I\./IUGA‘ ERI ;IRESEARCH & TR/\H\H’N(.‘; INSTITUTT, LAI IDOIG AR,
n : 3 y .
| . i “ JORHAT (ASSAM) 1S PROPOSED TO BE :SUSTAINED.
: b, ’ o
| Letter dated 30.9.2005 of Shri Ajit Roy, Assistant Technician,
' | | 5 . CMER&T], Lahdoigarh complaint against Shri Bakul Dutta, I'echnical
P | : Assis("_ant, CMER&TI, Lahdoigarh about fatal attack to him by She
I: | Bakul Dulta.
' 4. Letter  dated 01.10.2005 of Slm'. Ajit Roy, Assistant "i'cclmician
| encloéhlg therein an OPD prescription issued by the Medical Officer
of Kz;:kajzm Primary Ilcaith Centre, Jorhal Dislrict i'or ()i)laining his
C | medical treatment.
. e | 3 ‘ Comnzl.ittce constituted for Preliminary Inquiry vide Nofc Sheet page

‘ - No.1 dated 01.10.2005.

”~,

& Memorandum No.CSB/CMERS Y1 51172005/ 174 556-4560,  dated

' Ul.l().?()()i issued by the Tnquiry Committee  advising [ollowing,

oﬂicinlis/’l‘S‘l"Ws (o ‘nppcu'r before the Inquiry committee on 01,.10.2005

, -at 02.(}0 p.m. in the office Tor interrogation into the case against the
. ,

“complaint lodged by the said §hri Ajit Roy, Assistant T'echnician.

‘ , Contd, 2
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LIST OF WI'INE bSL.S BY \VIJ()M THIE ARTICLIE

S OF CHARGE FRAMIED

S AGAINST °£IRI BAKUL DUI]A TECHNICAL .SSH'I‘AN'I', CENTRAL

| MU(:A ERI RESEARCH & 'IRAININC: INSTITUTE, LAHDOIGARL,

- JORI IA'I (A‘,)AM) IS PROPOSED TO BE SUSTAINED.

I

.+

I1 Shri Ajit 1\())/, Assxslanl luchmcmu. Cuuml Muga Eri Research & Training

Instiluté'gLahdowarh Jorhal (Assam) (To depose in respect of the documents cifed

at Sl Nd. 1&%2of Amw\uw -1 e, the list of (louununls by which the Articles

! of chaxgc fr nmed ag.unst the said Shei Bakut Dutia i proposed to be sustainedd,
.
-2 Dr., PK Eakati, Deputy Director (Tech.), Central Muga Liri Research &
b ) .

'_fraihing -;’Insiitu e Lahd:oigar,h,\, Torhat (Aseam) (To dcpo% in respeel of (hu

" B "'docniln'lenl}s citedlat SI No 3 4 5, 6, 7 89,10, 11, 12 & 13 of Anm\uw il i.c.

the list oi"}clown ents by which the Articles of tharge framed against the said Shri

', Bakul Dutla is prhposed 10 be sustained.

. 3 Shid Nzu'ay.m Mahama Chowkidar, Central Muga Eri Research & Training

| ' Institute, Lahdoig iwh, Jorlpa( (Assznn) (To depose in respect of the documents
T cited at SI'No. i4 of Amnexure I e the list of documents by which the
! t . ‘;

oo Articles of charge iﬁ'znncdjagains(‘ the said Shri Bakul Duita is proposcd 1o bhe

. sustained. . '

s L e i € § 2 iy S it ) 20
st ittt AT M s i i h,w, ,m&mm‘am' 5 *@ﬁh%ﬁndﬂ“%%&m&'&?ﬂ&uﬂ&t Wit .
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.S;hri Bakul Dutta, Technical Assistant (accused). "
S_]ll'i Ajﬁ Roy, Assistant ‘Technician (complainant). .~
S:iui K.K. Dol¢y, Chowkidar (witness). Ul

S}xri Mohan Das, Chowkidar (witness). e

Siil‘i Pulin Hazarika, TSI'W (witness). /

Writien statemenl dated: 01.10.2005 of Shei Ajit Roy, Assistant

“Techinician (complainant),
A fh

!
bt
i

Written statcxﬁcnt dated 01.10.2005 of Shri Bakul Dutta, Technical

£
K
M
[

used). - }

Writien statement dated 01.10:2005 of Shri K.K. Doley, Chowkidar

(wilsiess),

(wilngss).

I
{

k]
1

.

.- Writlen slélexinent dated 03.10.2005 of Shei Pulin’ Hazavika, TSFW

i

Membrandum No.CSB/CMERS TY/15(11)/2005/F1R/4585-4592, dated

3

03.1-9.?005 issued by the Inquiry Commitiee advising following

e

¥
t

oﬂic.ial,s/'l‘SF\-'j’s (o appear before the Inquiry  Comnullee - on

|

-

1i

Vv

} - . . 3 .
041012005 at: 3.00 p.m. in the oflice for interrogation mfo the case

'agaimrv(icomplz{‘rim todged by Shri Ajit Roy, Assistant Technician.

Shii Bakul Dutta, Technical Assistant (accusced),

¥

Shri Ajit Roy, Assistant Techaician (complainant).
Shri K. K. Doley, Chowkidar (wilness).

Contd...3
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ivy  Shri Mohan Das, Chowkidar (wiiness). ~.” &

Shri Narayan Mabanta, Cl}owkidm'. Ny

e
<
S

Shri Pulin Hazarka, TSFW (witness). /

NN

<
=,
=:
g
[

Shai Bhupen Borah, TSFW. 7Q

viii);
z’statcmcnl dated 04.10.2005 of Shi Purnanaiida Baruah,

Shri Purnananda Baruah, TSFW X

}}Vn’ﬂen

fSFW, |

% \vunw;)

i

Written smtvmm dated 04.10.2005 oi Shii Bhupen i3or Jh, TSE \\’
I f

% ! ) » ' ” - . .
?arciimin%ry' Inguiry Report dated 07.10.2005 submitted by the Inquiry

Comipitice,

1. o

14. ip})hu.lh%m deted 13.10.2008 submiticd by Shei Narayan Mahanta,

Jl()\\/l\lddl complaint againsl Shei l&al\ul Dutta, Technical Assistand
r

dl:l mptin‘g o murdet him by Shri Bakul Dutla, ‘Technical
1 j :

Asqlstant

ok o sLeakode b rofobeteok ok

-

I

: kb
EVritten §( alement dated 04.10.2005 of Shri Mohau Das, (*howl\m.u-

" /
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R Y- ANNEXVRE — L&@ E

To, | Date: 13.02.00 :
- : The ﬂirecto:

L SRS Central Muga Eri Research & Training Institute | '
, S Central Silk Board . ' ,

RN I ~Ministry of Textiles o

. Govt. oflndm, Lahdong.nh -785700
+ " Sub: B Reply ochmoran(lum for your kind consideration- ugmdnw.

- Ref: No. CS“B/CMI“R& FI/IS (11)/2005/F1IR/7108 Dae. 02.02.2006
o Respected Sit, ‘ -

L. Most humbly and respectfully, 1 beg to state that on (he basis ol reecip! |

" the memorandlum dt.: 102.02.06 issued by you. I am submitting written statement of K

.

de?f‘ense'iand further desue to be heard in person.

L Lo - That 1 am “as an employee o:f Central Muga Fri Rescarh & Truining

Institute, Censfal Silk Bourd have been rendering my service with full devotion (o (he

department wsihout any blemish during my scrvice career,
o, '

2. o Tihat 1]1(: allegation as sought to be brought against me by ingquiry

1

Authonly is noi adr: nssﬂ)lc on my part.

3. ]&hal the auumon of myself is mvm,d under Rule 20 of the Central Civjl
 Service (Condact) Rulel 964 under which as Government Servant(, | Sri Bakul Dutta
havc not bxoug it/ attempted to bring any polmcql or outside influcnce to bear upon any -
) supeuox authou(y to ﬁnlhm his interest i in 1<.spccl of pertaining (o my service under (he

: | Govcmment [ |
4, ; Tn(\l the allq,a(mn of gross moral misconduct of futal alack o Sei Ajil
Roy, Asswlant hduuudn It does not COl]SlllUlL serious nn%on(luu on iy part, the
_i mud(:ncc ‘was Minor and it had occurred Olllbldb the office campus and that was nol

_.'qclyally ofﬁcc lours,

. S 5 " That | lnve not failed to maintain absolute integrity and | have been
pmfoxmmg my' official dutlc,s regularly and sincerely. My action was not unbecoming,
' . ' and I have not ,onlmvuu.d the rule 3 (1) (i) (i) (n'd Rule 3C(23) (70) (4) of C o8,

! (Con([ucl) Rules 1964 so the article of charge could not be farmed against me.

1

Co : 4 Contd.
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of harsh wor
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havmg losl

any bad inte
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That ﬁom the statement 1u1mshed by Sri Ajit Roy, Assistant T'echnician

i) it is cvndcntly true to speak that the incident was actually the exchange
N

ds among us. _

That i m earlier statement | made it clear that Sti Narayan Mohanta and Sri
i lncd to bring blemish to my family. As a result of being furious and
Ny tcmpcx under compulsnon rushed towards Ajit Roy, actually 1 had no

mon cuhex to slab or murder Ajit Roy with "dao”. I kept "dao" purchasing

for my domeshc usc 111 my nesled pxemxse I already made it clear that I have been still

a oood 1clanomhlp slaymg at same rented premises. 1 have been

apologlsed b;jovre Aymt Roy for my misdeeds.

8.

accxdentall Y

'Fr'om ithe‘stalement of K.K. Doley (chowkider) as witness, it is

xue that incidents occurred before office hour that had been happened out

sxdc lhc ofﬁ
3C‘(23) (10)
*be ﬁamcd 1
9. J_

‘ ‘ B

dcpoée__d his
|willh;.. a‘v "Dao
him at that n
0.

memorandul

04,1005 in

ubovc 'It is

¢e. campus and thereby it was not contravened rule 3 (1) (i) (iii) and rule
(4) of C, .C.S. (Cenduct) Rules! Va7 Hence uh‘ubu against mysell coutd not
Luye not constituted serious misconduct on my part,

what from the statement furnisfied by Sri Pulin Mazarika, T.S.F.W. he has
(:\,/idencé that he had seen Ajit Roy and he in the process of pull and puss
)c[(, "OUICL hour if T had an mlcnlmn of killing him I would have kill
10 .ncnt |

"’hat on 0l. -lO 2005 at 3:00 P.M. in conference hall of the irMilulc vide
1 No. CSB/CMLR&II/IS(]I)/”()OS Ill{/4‘38§ 4592 i, 01.10.2005. The

| Time Scale Farm Workers were interrogated by the inquiry con: imittee at 3:00 .M. on

the cham‘bcr of Deputy Dlre(‘,‘,l'or to find out the facts of (he case from (he

a ;pca'"d that whole incident is conu)clcd that cannot be admitted and no

charge can be framed 1egaldm;, the minor incidents occurred among me & Ajit Roy on

30. 09. 05 out sxde the office campus.

Contd,



L ' /'- ; -Tha;t from all deposil‘ion of Wil;]CSS it is evident that through myself .
;' o / leso;'ted sefious misconduct. [ have confcssed the same to be a minor incidents before
Ca e “the Prelnmmary mquuy committee held at the conference hall on 01.10.05. | also
‘ | apologlsed before, AJlt Roy, Ass1s(ant Technician, he also foag,ave me for my apologies. :
z S By this time Ajit Roy & T have entered to a compromise and we have been maintaining

good relationship as earlier.
. 12 S F10111 above all the deposmon of witness, 1t is being cleared that whole of

B -

; .-' the inéident is makmg, concocted. It is conspnacy amongst chowkider shed; which can

f” B not be admusxble on my part and the 'uucle of charge brought against me cannot be ‘
““ o framed R ' .
? | 13 f : That the misdeeds which has ahcady been done on my part is being .
a apologlzed before | A_]lt Roy and the assurance has been given (o Ajit Roy lhzn in near

' N | future such{ type of offence shall not be commllted on my part. | hereby pray belore the

‘ superior authority lhat your honour would be pleased to take any further proceedings

' ' }regarding mny sexvxce considering my minor school going children. So that further

, proceeding of the inquiry committee does not hamper the education of the school 2oing

i‘ . c‘h_ild;éh.'l\ ow 1 fuxthen request the Inquiry Committee that a pood unduslandnw has :
} bccn'hmimnmcd among us and Anl Roy is also keeping a good relationship with me !
, ) ‘and I humbly submlls that your honour would be pleased to scitle the case amicably

!

bctwecn A]ll Roy and me so that we may keep our relations good as earlier,

can

Yours faithiully,
(A 220 '
CAN . |
(BAKUL DUTTA) :
~ Technical Assistant

: o | ’ CMER & 11, Lahdoigarh.

atn < e R e A e s o L
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T CENTRAL MUGA ERI RESEARCH & |
TRAINING INSTITUTE
CENTRAL SILK BOARUD
Ministry Of Textiles : Govi. Of tndia
Lahdoigarh =785 700 : josrhat (Assam)

A T
Tl | PhNe037623355280) Fix No.U376-2335513
SRR No. sn/ew« Rl l/xsﬂl)/zo(h/l«nﬁg} 4 Daic: z’j'i"i"i,iﬁ,

ORDIER

- \*}l.PillElzg'\S an inquiry under Rule 4 of the Cenwal Civi SErVICes
((.l‘lSSliiwuuu Control and Appeal) Rules, 1965, is being beld againsl Shit Bakul
Dutln Technics] \HSISLm( CMER&TTI, Lahdoigarh, Jorhat (Assam).

‘-.";';,A?\’D \\’ll}'R] AS the undersigned considers that an Inquiring Authority
arpomlcd to inquirc into the charges framed against the said Shri Bakul

“Te -hnical Ass1stanl

i :I}IO\V T HbRLPORL the umlusx;:,nod in exercise of the powers conferred by
“sub-mlc (2) of e said rule, hercby appoints Dr. P.K. Kakati, Deputy Dircctor,
v,f,CMER&'II Lahdoigarh as the Inquiring Authority (o inquire into the charges framed

: ~agaifist the said Shii Bakul'Dutta, Technical Assistant.
I T M |
T T L » Sif-
Do Mok Y ~ DIRBCTOR

Lt e DR PR I\ak"m

L Deputy Dm.ctm ‘

‘ , ' _""‘ZL.CI\/ILRcS.ll Lilhtl()l!_.,dlll
o *»_-,' Jmhat (As’sam)

e IR ";-7; ‘Shri Bakul Durta, Technical Assistant, CMER& T, Lahdoigarh, Jorhat
L !("\.ss:am).

j
_ L § Siir I\Ik Das, Assistant Dircclor (A&A COMER&TT Tahdoigarh, Jorhat
S E (Assam) (Appointed as Presenting Ollicer).

o -

-

Do 3 ] The Member Seerctary, Cenlral! Sitk Board, Bangalose Loc kind informatio.

S S - ' DIRECTOR
‘:" - . ) . .——-——’//——/

R e N




| m- [/ ANNEXURE &
i | | ,
SR CLNIRAL MUGA Hxl RESEARCH &
R /{\ TRAINING INSTITUTE
S0 T ﬂi‘%;}y)i‘/ CENTRAL SILK BOARID |
Lot \Q‘y_‘.},{/’ ’ ‘Minisiry Of Texiiles : Govi. Of india
: ] Lahdoigarh -785 700 : Jorhat (Assam)
i 9t -1 Ph.N0.0376-2335528(0), 17x No.0376-
i R335513
S e NG CSBICMERTIASADARSFIRF6aR G ‘ Date: 24022000
: | “ : as”
o !
ORDER
I : : i
L ' o WIERE S an inguiy under Rule 14 ol the Cenbial Civil - serviees
i (Ciassiﬁcmion,:(L‘Ulll'ro“l‘ and Appeal) Rules, 1963, is being held against Shrt Baku
Dutta, f;l‘ecll_xlia-z!l Assistanl, CMER&TY, Lahdoigarh, Jorhat (Assamy).
5 : ANL WIILREAS the undersigned considers that a Presenting Oflicer should
| be appomted lo present on behalfl of the undersigned the case in support of the acticles
a of chaxgc. ‘
t “NO \ THEREFORE, the undersigned, in exercise of the powers conferred
é by sub-rule (5}(@) of Rule 14 of the said rules, hercby appoints Shrn ML Das,
o ., Assistant Dirccior ,(A&A), CMER&TI, Lahdoigarh, Jorhat (Assam) as the Presenting
B * Officer.
; ' Sdi-
L | DIRECTOR
Lt : ‘ ‘ ' vl.(),s j
L < Shit MLR. Das,:
L R Assistant Direbtor (A&A),
L FCMBR&TT, H.mdonnnh
L “Jorhat (Assam)
'j-;_ Copy tor i : :
,( v V-Gll Shei Bakut Duotta, Technical Assistant, CMER&TL Lahdoigarh, lorha
A .‘i i - {Agsam),
3 . v 0JD Dr. PR Kakat, Deputy Dircctor, CNIER& TLLahdowgarh Jorhat (Assam).
II (. L \ppommd ay Inguiry Officer).
£ 03 The adember Suerctary, Central Sitk Board, Bangalof@
R f i formuilion. :
‘.:: ’-" i e "
« [ . .
" | :'!' '. ) ’ '
S | !
L : s 7




—gF- ANNEXURE — 7

CENTRAL MUGA ERI RESEARCH & §
. TRAINING INSTITUTE |

CENTRAL SILK BOARD f

Ministry Of Textiles : Govt. Of India |
' Lahdoigarh -785 700 |

Ph. No.2335513, 2335528 Jorhat (Assam) ‘
l
No CSB/CMT‘ R&TI/IS(II)/ZOOS/FIIUQJ 63 Dated 27.03.20006
CONFIDENTIAL
) MEMORANDUM

}

The undersigned proposes to hold an inquiry agamst Shri Bakul
Dutta Technical Assistant, Central Muga Eri Research & T aining Institute,

~ Lahdoigharl, Jorhat (Assam) under Rule 14 of the Central Civil Services

(Classxﬁcatxon Control and Appeal) Rules, 1965. The substance of the

~ imputations lo? > misconduct or misbehaviour in respect of which the inquiry is

proposed to. .be 'held is set out in the enclosed statement of articles of charge

. (Anncxurc- I) A statement of the nmputatnons of misconduct or misbehaviour

_in support of each article of charge is enclosed (Annexure-II). A list of
= documcnts I%y which, and s list of witnesses by whom, the articles of charge
. are proposed to be sustained are also enclosed (Annexure-Iil & V).

;

2 »‘f:- ©* "y Shri Bakul Dutta 1s directed to submit within 10 (ten) days of
-~ the receipt of this Memorandum a written statement of his defence and also to
' ,statc whcthc he dcsires to be heard in person.

' R

.‘ 3.0 | Heis mformcd that an inquiry will be hdd only in respect of
- those articles of charge as are not admitted. He should, ‘therefore, specifically

admlt or deny cach article of charge.

4 o uhn Bakul Dutta is further informed that if he does not submit
- his: written smtemcnt of defence on or before the date specified in para 2

above, or do 5s not appear in person before the Inquiring Authority or

~otherwise fails or refuses to comply with the prov:snons of Rule 14 of the CCS

(CCA) Rulcs 1965, or the orders/directions issued in pursuance of the said

\ rule the Inqun ing Authonly may- hold the i mqunry against him ex parte.

Contd.2
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5. N 'A‘f(tention of| Shri Bakul Dutta-is invited to Rule 20 of the
Central Civil Services (Conduct) Rules, 1964 under which no Government

. servant shhl! bring or attempt to bring any political or outside influence to

bear upon!any superior au
- pertaining | to his service under the Government. If any representation is
'teceived on his behalf from another person in respect of any matter dealt with
. «,in these proceedings, it will be presumed that Shri Bakul Dutta is aware of

ority to further his interest in respect of matters

“such a representation and that it has been made at his instance and action will
~..: be taken against him for violation of Rule 20 of the CCS (Conduct) Rules,

6. The receipt of the Memorandum may be acknowledged.

! Encl. : Aslibove.

SIS
T To, C
¢ . Shri Bakul Dutta
Technical IAssistant

Training Institute,

Cop)ll to:

XN \M”
J

(R. Chakravorty)

\

DIRECTOR

. ~ Central Muga Eri Research &

Lahdoigaxlh, Jorhat (Assam):

The Member Secretary & C.E.Q. Central Silk Board, CSB
Complex;|BTM Layout, Madivala, Bangalore-560 068. This has a reference

to Central f_Dfﬁpe fetter No.CSB-1(29)/98/V IG. VOL. 11, dated 20.02.2006.

-

e

h (R. Chakravorty)

DIRECTOR
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. ANNEXURE

BRI

ARTICLES OF CHARGE FRAMED AGAINST SHRI BAKUL DUTTA,

[F R

.- TECHNICAL A‘{SSISTA;NT , CENTRAL MUGA ERI RESEARCH & TRAINING

INSTITUTE, LA:;‘;DQIGfARH, JORHAT (ASSAM)

1

ARTICLE -1

L B
1. . . .

Shri Bakul Dutta, Technical Assistant, Central Muga Eri Research

& Trai'nin»g' I{xsﬁ;ﬁgte, Lahdoigarh, Jorhat (Assam) has entered into gross moral

| mispondﬁét of fatal attack to Shri Ajit Roy, Assistant Technician, and attempted

1o mu-rfdér." Shri Narayan Mahanta, Chowkidar, CMER&TI, Lahdoigarh. The said

agts commltted f)y the i_said"Shri Bakul Dutta constitute serious misconducts on

S Rp—

his part. H_e"hau (hus fgfailcd to maintain devotion to duty and has acted in a

£
— T

manner which iis quite unbecoming of a Govt. Servant thereby contravening
. Y ; . !

Rule3 (1) (ii) & (i) of CCS (Conduct) Rules, 1964. Hence, the charge.




Assxstant 0
.Baﬁéaléfc,'
"’Boko smcc

S
. Aot

‘ Laboratory

No.CSB-6

Gy 7
.

Annexure - I

STATEMENT OF IMPUTATIONS OF MISCONDUCT OR MISBEHAVIOUR

IN SUPPORT OF THE ARTICLES OF CHARGE FRAMED AGAINST SHRI

|
Regional S
Lo

11.12.1981

Assam to

BAKUL DUTTA, TECHNICAL ASSISTANT, CENTRAL MUGA ERI

!H.&_ TRAINING INSTITUTE, LAHDOIGARH, JORHAT, ASSAM.

ARTICLE -1

* I Shri Bakul Dutta joined the Board’s service as Field-Cum-Laboratory

n ‘11.12?.1981 (AN.). The said Shri Bakul Dutta, carfier working at
exiculture Rescarch Station, Titabar, Assam in the same capacity since

Vide brdcx‘ dated 20.01.1982 of the Secretary, Central Sitk Board,
he was Ztransfcrrcd ﬁom Regional Sericulture Research Station, Titabar,

Fegionai Muga Research Station, Boko in the same capacity. He was

| 'workmg as Ficld-Cum-Laboratofy Assistant at Regional Muga Research Station,

982. |

The saxd Shri Bakul Dum wlnlc he was wonkmg as l*teld Cum-

cap{xcity of

Assxstant at Regional Mug'i Research Station, Boko he was promoted as

. Scmor erld—Cum—Laboratory Assistant vide Memorandum No. CSB 6(1)/78-ES Vol-

v datcd 14,03, 1984 w.ef 14.03.1984 and posted in the same station. Shri Bakul

'Dutta, whils, he was workmg at Regional Muga Research Station, Boko in the said

Sr. F1eld—Cum-I_Aboratoxy Assmtant since 14.03.1984, vide Memorandum

2)/78-ES I (Vol-VIl) dated 17.07.1990 he was promoted as chluucal

Assistant and transfém:d from Regional Muga Rcscarch

Contd..... 2.
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Sericulture

sl Contl
| oa.oé;1g9o,
'21.11.19_96
Cunxtn

Stati(i);lx: J orl

szoram in

from .GEC,

Lahdoigarh,

Station, Bokq to Technical Service Centre, Nazira, Sivasagar, Assam under National

roject, Jbrhat, Assam.

" The said Shri Bakul Dutta, while, he was working as Technical Assistant

Silk Board, Technical Service,Centre, Nazira, Sivasagar, Assam since

vide Central Office Memorandum No.CSB-48(1)/86-ES.1 Vol.VII dated
l"ac; was~;transfcrrcgl from chii'mica! Service Centre, Nazira to Grainage-
ion Centre, Aizawl, Mizoram -under Regional Scriculture Research

15%,- Assam.

| The said Shri Bakul Dutta, while, he was working at GEC, Aizawl,

the said capacity of Technical Assistant since 21.01.1997, vide Central

Office Memorandum No.CSB-48(19)/97-ES.1 datcd 15.04.2000 he was transferved

‘{\izawl, ‘Mizoram to Central Muga Eri Research & Training Institure,

orhat, Assam. He was relicved at REC, Aizawl on 31.05.2000 (A/N)

{

an'd repo_ncd

Central Mug

.rfor duty at Central Muga Eri Research &T raining Institute, Lahdoigarh,

Jorhat, Assaxln on'05;6.2000 (F/N). The said Shri Bakul Dutta has been working at

5, Eni Research & Training Institute, Lahdoigarh in the said capacity of

" Technical Assistant since 05.06.2000.

Contd....3
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-:‘. S ’ . The smd Shri Bakul Dutta, Technical Assistant has entcxed into gross
v,
: by ﬁioral mlsconduct of fatal attack on Shri ijt Roy, Technical Assistant and attempted
C0 7T to murder jsm' N. Mahanta, Chowkidar, CMER&TI, Lahdoigarh on 30.9.2005 at .'
| I about 9.00 4.m. neér the main Gate of 'CMER&TI, Lahdoigarh office complex.
| ' " I o A
; . ' * | The case history for the said_incidence follows.
B o ; Ctibencb b g
| ot , iﬁ:omglajnt 10(_iged' by Shri Ajit Roy for the said incidence is placed below. .
'~ "|On 30. 9 2005 at 9.00 a.m. within the Office complex, Shri Bakul Dutta, .'
i .|
S Techmcal Asslstant took out a sharp weapon (Dao) from his Scooter and attacked i

L (Shn Roy) without any provocation from his (Shri Roy’s) side while he (Shti Ray) in ,

g o | . » )
. ' a bxd to tnw to save himself got injury in his right hand. , '

Ii O ! : ‘ ! !
| ; S "‘A v l‘rch:mnary Enquiry Committee was constituted (o enquire into the '
, | mc1dencc 'I‘he mcmbcls of the Committee were as follows.

S ! : ;

! . . I’ , § ‘)

( T DR . ; ' Contd..4 % .
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,S@ter md rust;cd towards Sim‘ Roy to kill him. Someone took the said Dao
. (Slurpcd w':aponﬂi from him (Shxi Dutta) and kept in his Scooter. Al that time it was

9.(;)0 O’clock. Hc (Shri Dutta) attended his duty as us.ual.'. He (Shri Dutta) did not do
i . any thing; inside oﬁice campus. There was angurﬁcnt only outside the main gate of the
e : oificc cam>us. He (Shri Dutta) had no bad intension either to stab or murder Shri
;v TR Aj(t Roy wnth ﬁlé Dao (Sharped weapon) brought by him (Shri Dutta).. He (Shri
| e Dt}tta) brdught -ﬂu:: Dao for his.domestic work in his rented hoﬁsc. Due to excessive

| | ‘anigcr, he attacked with the Dao otherwise he (Dutta) has very good family

relationship with Shri Roy. No official matter was there.

{'He (Shiﬁ Dutta) stated that he should not have done such misdeeds. He

- . apolegized for such misdeeds. He informed that he also apologized Shri Ajit Roy
‘ and réqqeﬂtéd him to maintain good relationship with him. He assurcd that he will

.+ ' .- i notrepeat such mistake in future.

. - 3. -Statcmclnt dated 01,10.2005 furnished by Shri K. K. Doley, Chowkidar
o - (‘l!;@.".s_sl.i \’
" ! : ‘ . | o
T On 30.9.2005 hé (Shui Dolc'y) was on duty at the gate. Whilc‘hc (Shri
A 'Délgy) wiis at thecha stall in front of ofﬁcc main Gate to have a cup of tca, Shri Ajit
kéy, Ass%;mnt Téchxﬁcian and Shr Mohan Das, Clibwlgidar came to take tca at the
‘ Asai;d tea sall Whiie, they were, taking tea, they saw the arrival of Shri Bokul Dutla

. alongwity Shri Bhupen Borah, TSFW by his (Shri Bakul Dutta’s)

X SRRER Y o S e
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Sgootér. Shri Bakul; Dutta parked his Scooter inside the gate of oflicc campus and

‘imnwdiatcly

attor gcﬁfing down took out a Dao ( sharped weapon) from  the tool box

of his Scooter and with very angry mood s‘ud to day he (‘§lm Bakul Dutla) will cul

'Shn N. Mathta, Chowkxdar into pieces and rushed to the watchman shed at the gatc.

thn he, (Shn Dutta) did not found Shri Mahanta, he cnqwred him (Shri Doley)

whgreabout

f Shn Mahanta. He (Shri Dgley) informed Shn Bakul Dutta about the

abscnt' of Shri Mahanta on the day. ' Shri Bakul Dutta said, if Shri Mahanta, had been

on duty he

v\ould havc becn cut into picees. Thcn, Shri Dutta ﬁmously rushed

towards Shn Ajit pr who was taking tea at the tea stall and said today he (Shri

: ay thc Socx

: Dutta) w1ll km him (Shd Ajit Roy). Shri Bakul Dutta asked to Roy whether he will

.11, moncy or not. Shri Roy replied that he has nothing to pay. Suddenly

' bhrx Bakul Datta attz:xckcd Shri Roy with the Dao (Sharped weapon). Immediately

Shri Roy Jmn_:f)ed up from sitting and tried to save himself from the atlack by Shii

B.akul'Dutta

from the attac and both started push and pull and Shri Roy got an injury in his right

hand. We all namety Shri K.K. Doley, Chowkidar, Shri Mohan Das, Chowkidar and

Shri Pulin Hazarika, TSFW tried to take cﬁlf the Dao from both of them. Shii Pulin

Hazarika took out thé: Dao from the hand of S}m’ Bakul Dutta. Then Shii Bakul Dutta

premises.

PROIE Enl 127
1

went towaszwthc office at the same timo other office staff arrived in the office

4. Shii Mohan Das, Chowkidar witness (absent).

1 it
ti_ o [P
»

with the Dao. Shri Roy catch hold the hand of Shri Dutta to save himsclf



U o ) i
T 1. Dr. P.. Kakati, Deputy Director.
. 2. Dr. K. C. Singh, Deputy Dircctor.

b D. N Duarah, Deputy Director.

- W
A~
.

N .’ St AKX, Dash, Deputy Director (A&}\).

h
o

; .hn MR, Das, Assistant Directc)f(A&A).
" .6 Siii O.N; Singh, Superintendent.
B The ffé‘)l"lowin‘g Officials/TSFWs were directed to appear before the Inquiry
' Conqmttco on: the b;}sis of the witness as stated by Shri Roy, Assistant Technician on
o 01102005 irt 2.00 i[P.M. in the conference hall of this Institute vide Memorandum

. No.C_SB/CMER&TI/l5(11)/2005/FH2/4556-'-{1560 dated 01.10.2005, they appcarcd

-

| v'* béfdfc the h\({uuy Cé_)mmiuec for their disposition.
I N Shn Ajit %Roy, Asgistant Technician (complainant)
L ! - 2. Shn Bakul Dutta, Technical Assistgnt (accused)
' C e B S'm KK Doley, Chowkidar (witness)
- 4, Snn Mohan Das, Chowkidar (witness)
| .- . .5. Shri Pulin Hazarika, TSFW (winess)
Co - oThe #fbovc cc;‘mplainant, accused and witnesses were allowed 1o depose their
: ' .. statement bciorc the Inquiry Committce. ~ Shri Mohan Das, Chowkidar (witness) did
L , not‘ .tufned \1p on ‘,tlmt day before the Inquiry Cqmmincc. The Inﬁuiry Committee
' ;_advisea all thc wimleiss to submit their signed statement (o Commit‘lccA |
The sfatcm onts of d1c respective witness as follows,

Contd...5
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whcrcj :z_sb‘out

+ at the main ¢

wnly slgng WO

L. Statement

complainant),

takingﬂtc_ain

Dutta - came.

Immediately

absent and in

dated 01.10.2005 furnis]

. B oY
!

[ L

4, g

by Shri Ajit Roy, Assistant Technician

30.09.2005 (Friday) a'roun’d 9.00 a.m. to 9.05 a.m., we '5/6 persons were
t?:gc tea ;'shop located in front of office. In the mean time, Shri Bakul
:0 Qﬂiéc by Scooter and kept his Scooter inside the office gate.
z%fﬁcr gctﬁng down from the Scootcr, he started shouting and enquired
91’ Shri I%\Jarayan Mahanta, Chowkidar. Then Shri Kh Doley, who was
}émtc on ﬁlc day informed him..(Sl'ui Bakul Dutta) that Shii Mahanta was

l tis placc he (Shri K.K. Doley) attcndmg duty:

t

: '{hen Shn Bakul Dutta shouted (Mahanta with slang words) that if Shri

Mahanta had

Dutta W1th a

him (Shri Ba
operative 80ci
murder Shri R

hold thc hand

been on duty he would have cut him into pieces. Thcn, Shri Bakul
shz'!'rp weapon (Dao) in his hand rushed towards the tea shop shouting
rds clmr;g,ing Shri Roy about the then complaint to the Director against
kul Dﬁtta) regarding misappropriation of ‘money by him for co-
iy, Then he (Shri Bakul Dutta) with 2 Dao in his hand attempted 1o
J:»y To save himself (Shn' Roy) from the a"..-':ck, ke (Shii Roy) catch

of Shri Bakul Dutta. The people gathered there came to rescue Shri.

Roy ﬁ'om Shrl ‘Bakul Dutta During the course of strugle between them, Shri Ajit

Roy got cut m;ury on lus right hand ﬁom the Dao with which Shii Duita was

trying to attack him.

Contd....... 6
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Hazarika, TSFW took away the said sharp weapon from Shri Dutta. Shri

ti¢ ordered Shri Pulin Hazarika to put the said weapon (Dao) in the Tool

' Box of his l:‘;icootcrj. After that Shiri Bakul Dutta entered into the office campus slowly

o -

t'hréz_ltgitﬁngﬁ hm(Shn R(;y) to be careful as one day he (Shri Roy) will be cut into

;%hc said reason of complaining to the Director regarding co-operative
\'the mean time, other office staff gathered in the officé premises. He (Shri
f

sntlmated about the incidencs and shown his injury to Dr. K.C. Singh,

ir:ctor and Shri D.N. Duarah Dcputy Director and as per their advice he

, i ‘(Shn Royj went to the Doctor for Medical treatment. He submitted Medical

b Cemﬁcatc wde his anothcr application dated 01.10.2005.

' ; 2. _gmgzncnt dgtcd 01,10.2005 fumished by Shei Bakul Dutta, Technical

.z_tgm (accused) )

‘ o _Smce 9 (mnc) months hc (Shn Bakul Dutta) and Shri Narayan Mahama

r wcre staying in the same rented housc at Lahdoigarh Chariali. There was
tion bcftwccn them. Suddenly, during the last part of August, there was a
m his (Shn Bakul Dutta’s) rented house and he (Shri Dutta) doubted Shii

fgt)f that incidence. Even then, they (Shri Dutta and Shri Mahanta) were

3 05, Shri Mahanta charged him (Shri Dutta) for having informed his wife
his (th"i Mahanta’s) drinking habit and Shri Mahanta abused him (Shri

¢ (Shri Duﬂa) told Shri Mahanta to report the matter to the

Contd........ 7
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* Director with evxdcnce on 27" itself, But Shri Mahanta failed to provide proof and

did not intimate to tile Director. On 28" of September, 2005 at 7.45 a.m. he (Shri

T Mahanta) madc a telcphonc call to his (Shei Dutta’s) wife at homc and informed that

Shn Dutta is fn:untammg an llllClt rclatlonslnp thh his (Shri Mahanta’s) wxfc His

(Shn Dutta’ ) wife told Shri Mahanta to prove the same but Shri Mahanta could not

f

provc 1t When he (Shri Dutta) reached home after office hours, he (Shn Dutta) came
1o know all le;cgc things from his wife. Shn Ajit Roy, A.T. i also involved in this
consptlracy mhﬂ Roy informed to his (Shri Dutta’s) wile by phoné that he (Shri
Dutta)i has soﬁ}g aﬂ"am; with Shri Mahanta,"s wife and she should be careful for such
relatiénsixip }'or two. days Dutta’s wife (hd not take any food. His (Shri Dutta’s) wife

!
and hl8 clnldrcns wcrc mcntally very upset. He (Shri Dutta) explained the whole

maner to lus Mfc and tried to pacify his wife. His 21 years happy family life got

dlsturbcd and he (Slm Dutta) was very furibus towards thcsc two persons i.c. Shri

Mahanta and Shr Avat Roy.

’

In {the morﬁing on 30.09.2005, he (Shri Dutta) arrived office and afler

keeping his Scooter, ilc enquired about Shri Mahanta. However, Shri Mahanta was

o :
absent. ‘Hc_LShn' Dutta) shouted to Shri Ajit Roy as to why he (Shri Roy) and Shui

,,v.

 Mahanta informed to his (Dutta’s) wife about his (Shri Dutta's) relation with Shri

Malhanta's wijé. Thiere was cxchange of harsh words between them. He (Shri Dutta)

L

lost his temper and took out a Dao ( sharped weapon) from  his

Contd........ 8
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.| Statement dated 03.10.2005 furnished by Shri Pulin Hazarika, TSFW
o {witness) . |

“hn Puhn Hazarika statcd that while he came back to the main gate of

' ofﬁcc aftcr mgmng in the attcndancc rcgistcr in between 9.00 a.m to 9.05 a.m. he saw

» Shn Baku

1l Dutta and Shn Ajit Roy were in the process of push and pull with a

‘v_shaxpcd we;pon (Dao) Immediately, he snatchcd the weapon from the hand of Shri

Bakul Duttu Shn Bakul Dutta informed him (Shri Pulin Hazarika) to put the Dao into

thc tool box of hlB Scooter. Then he (Shri Pulin Hazarika) put the same in the tool

- box of hm Scootcr and locked and hand over the key of the tool box o Shri Bakul

Dutta. -

Again,’ th§ following officials were directed to appear. before the Inquiry

| ;‘,'fc«immittee on 04.10.2005 at 3.00 p.m. in the contbrcﬁcc.l\all of this Institute vide

e - il i

Lo
'

{ I

um }JoiCSB/ ‘CMER&TI/15(1 1)/2005/FIR/4585-4592 dated 03.10.2005.
Shei Bakul Dutta, Technical Assistant
Shn Ajit Roy, Assistant Technician
Shn K.K. Doley, Chowkidar
- ‘Slm Mohan Das, Chowkadar
Shn Narayan Mahanta, (‘howkxdar
Shn Pulin Hazankn, TSFW'
Shri Bhupen Borah, TSF W
Shﬁ Purnananda Baruah, TSFW

Contd....11
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Since the oﬁicxals/T SFW mentioned at SL. No. 1, 2, 3 & 6-have submitted

4 4 -

| their written stawmems, only the followmg Chowkidars and Time Scale Famm
Workers wchc interrogated by the Inquiry Committee at 3.00 p.m. on 04.10.2005 in
PP the Chamber of Dr. PK. Kakatl, Deputy Director of this Institute to find out the facts
of the case.|They appcarcd before the Inquiry Committee for their deposition. Hence,

© they have be gﬁ allowed to depose their statement before the Inquiry Comumiites.

ok
By

:—‘

St Mohan Das, Chowkidar (witness)

2. Slm Nar{;y;m Mahanta, Chowkidar (absent)
. 3.-Shri Bhupen Borah, TSFW

L ,‘ 4. Shri Pumananda Baruah, TSFW

1.]8 1 ement dated 04 10.2005 Md by Shr Mohan Das, Chowkidar

o _ y : vyitne 8). |
* lon 30.9.2005 at about 830 am. while he (Das) alongwith Shri K.K.
' 'bolcy, fChowkxdar and Shri Ajit Roy, Assistant Technician ware taking tea al the

' ' hotcl in front ot thc main office Gate, Shri Bakul Dutta came from home and kcpt his

Scootcr ncnr the oﬂico Gate and asked .)hn Dolcy whercabout of Shri N. Mahanta, -
Chowkxdar Shn Dolcy informed Shri Bakul Dutta about the absent of Shri Mahanta
! on thc day Shri Bakul Dutta told, if Shn Malxanta had been there he would have
| B . bccn ngex | a better punishment for passing on some RCWS by phone to his (Sha

‘ |
. Dutta’s) home whxch created problems in his (Slm Dutta’ s) family. -
Contd....12
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On ses:mg Shn Ajit Roy, he (Shri Dutta) rushed towards Shri Roy charging
' hun (Shn Rm) for makmg icicphone call to his (Shsi Dutta’s) home then auaukcd

Shri Roy wnh the Dao Shii Roy catch hold thc hand of Shri Dutta and started push

and pull Shn Pulin Hamnka, TSEW and Shri K.K. Doley, Chowkidar soparated

them.: Aﬂcr zlmt he (bhn Mohan Das) left the spot.

2. Shri _Narayan Mahanta, Chowkidar (absent)

3. Sg icrﬁcnt;élated 64.10.2005 furnished by Shn Iihupcn Borah, TSF W.
‘ Shn Bhui)cn Borah stated that he came with Shii Bakul Dutta in his
Scootcr but he is ‘unaware about their quarreling (Shri Bakul Dutta and Shri
o A’jn Réy).
4. ;_&m_mwﬂjm&ﬂ_ﬁﬁmzm_ﬁ@mah TSFW.
" _Shn P. Baruah stated that he had not scen the quarrelling. After changing

» lns dlrcsgy hc wcnt to duty site. From there hc hcard the sound of quarrcllmg, Shdi

Bakul Dutta 5old him (Shri Purnananda Baruah) that he(Shii B. Dutta) was very
-funous Shn Bokul Dutta told him (Shri Baruah) to hide the Dao wlnch kcpt in the
'., tpql pox of lns Scootcr as Shri Ajit Roy may go to Police. Saymg this Shr Bakul

Dutta left. | But he (Shri P. Baruah) did not hide the Dao and also not known

whcreabout of i the Dao

. !
: ; 5 Shn Narayan Mahanta, Chowkidar, CMER&T], Lahdoigarh who reswmed

duty ;on 13:.].0.2005 afler availing leave w.c.f 29.9.2005 to 10.10.2005 madec a
comﬁlaint on 13.10.2005 against the said Shri Bakul Dutta that he (Shri

MZlﬁnm) ldamt that Shri Bakul Dutta with.a Dao scarched to kill him on 30.9.2005 at
the Chdwlddz%_r’s shed. ,

Contd....13
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Thus, it is evident that as has been narrated in detail in the preparas that the

said Shri Bakul Dutia, Technical Assistant has brought a Dao (an iron weapon) in the
tool box of his Scooter on 30.9.05 while he came to office with intetition to kil Shri

Narzyan Mahanta, Chowkidar and Shn Ajit Roy, Assistant Technician. He (Shri

Balul Dutlla) parked the Scooter ms:de the office campus and thon he (Shri Dulta)

tooﬁ out the Dao from the tool box of his Scooter and at first he (Shri Bakul Dutta)

attcfmptcd o kil , Shri Narayan Mahanta, Chowkidar. Since Shri Mahanta was not

avaﬂablo in thc Chowkldar's shed then rushed towards  Shri Ajit Roy, Assist;mt

0

: chhmcxan and .mauked him with the Dao and Shn Ajit Roy got injury. The said Shri

, Bakul Dutta also confessed/adnnttcd for the said crime.

‘The sald Shri Bakul Dutta resorted the said serious misconducts,

i

|
noththstar&dmg thc responsible ‘and Technical Assistant post held by him, ignoring

3

totally bals ‘e rcqwrcmcnt that a Government Servant should at all. times maintain

o dcyoﬁbn to duty;and ghould never indulge in any act which is unbecoming of a

1

; G{)vcmllicxil Scrvant. It is, therefore, imputed that he has failed 10 maintain devotion

i .
L . . Y .
' 10: dlhy 4iid has acted in & manner, which is quite unbccommg of a Government

}
Scrvant contravcnmg Rule 3 (1) (i) & (m) of CCS (Conduct) Rules, 1964. Hence the

charge

Lokl
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ANNEXURE - 111

D?CUMENI S BY WHICH THE ARTICLES OF CHARGE IFRAMED

AGAINST SHRI BAKUL DUTTA, TECHNICAL ASSISTANT, CENTRAL MUGA

, 'ERI RESELARCH & TRAINING INSTIT UTE, LAHDOIGARH, JORHAT (ASSAM)

!

IS PROPOSED TO BE SUSTAINED.

Letter dated 30.9.2005 of Shri Ajit Roy, Assistant Technician, CMER&TI,

‘Lal’:doigérh complaint against Shri Bakul Dutta, Technical Assistant,

|CMER&TL, Lahdoigarh about fatal attack to him by Shri Bakul Dutta.

[Letter dated 01.10.2005 of Shri Ajit Roy, Assistant Techoician enclosing

tfhercin an OPD prescription issued by the Medical Officer of Kakajan

: I;nmaxy iHcalth Centre, Jorhat District for obtaining his medical treatment.

Committl‘cc constituted for Preliminary Inquiry vide Note Sheet page No.l

dated 01:10.2005.

Mcmor;én_dmn No.CSB/CMER&TI/15(I1y2005/FIR/4556-4560, dated
dl.lb.ZdOS issued ‘by the Inquiry Committee advising following

<§fﬁcials/§1" SFWs to appear before the Inquiry committee on 01.10.2005 at

0200 pim. in the office for interrogation into he case against, the

complainit lodged by the said Shri Ajit Roy, Assistant Technician.

1

Contd. 2
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, i) Shri Bakul Dutta, chhnicél Assistant (accused).
i) Shri Ajit Roy, Asgistant Technician (complainant).

iii)  Shri K.K. Doley, Chowkidar (witness).
. iv) - Shri Mohan Das, Chowkidar (witness).
V) Shri Pulin Hazarika, TSFW (witness).
5. ‘Written statement dated 01.10.2005 of Shri Ajit Roy, Assistant Technician
(complaixiani).
6. Written étatcmcxlt dated 01.10.2005 of Shri Bakul Dutta, Technical
Assistant (accuscd).
. _ 7. Wriiten statement dated 01.10.2005 of Shii K.K. Doley, Chowkidar

N l, ' . (WlmCSS).

8. Written statement élatc;,d (3.10.2005 of Shri Pulin Iazarka, TSFW
‘ * (witness).
9. Memorandum No.CSB/CMER&TV15(L1)/2005/F1R/4585-4592,  dated
03.10.2005 issued by the Inquiry Committee advising following
' bﬁicials/TSF Ws to appear before the Inquiry Committec on 04.10.2005 at
| | | 3.00 p.m. in the office for interrogation into the case against complaint
ed by Shri Ajit Roy, Assistant Technician.
i) 'Shri Bakul Dutta, chhﬁcal Assistant (acclised).
; . : | | i) Shri Ajit Roy, A(;sigtant Technician (complainan't).'
L i)  Shri K. K Doley, ChoWkiday (witness).

v : Conid...3
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| iv)  Shri Mohan Das, Chowkidar (witness).
V) élu’i Narayan Mahanta, Chowkidar.

vi)  Shri Pulin Hazarika, TSFW (witncss).

‘ Ivii)  Shri Bhupen Borah, TSFW.
- - |vili) Shri Purnananda Baruah, TSFW.

" 10. Written statément dated 04.10.2005 of Shi Purnananda Baruah, TSFW.
11. Wriien statemient dated 04.10.2005 of Shri Molian Das, Chowkidar
| (witness).
12, Written statement dated 04.10.2005 of Shri Bhupen Boraht, TSFW.
i '13.Pr5:nminaryﬁ Inquiry Report dated 07.10.2005 submitted by the Inquiry
Co ' Committee. - |
_’-14. A,:_)pblicaliomf dated 13.10.2005 submitied by She Narayan Mahanta,
‘ : Ch owkidar complaint against Shr Bakul Dutta, Technical Assistant

' v ~ atiempting to murder him by Shri Bakul Dutta, chlmiczﬁ Assistant.

' o : SRR AR
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ANNEXURE ~ IV

!

'LIST OF WI}'NESSES BY WHOM 'I'HE ARTICLES OF CHARGE FRAMED

AGAIN ST SHE’.I BAKUL DUTTA, TECHNICAL ASSISTANT, CENTRAL MUGA

ERI RESEAF

CH & TRAINENG INSTITUTE, LAHDOIGARH JORHAT

(ASSAM) IS PROPOSED TO BE SUSTAINED.

1." Shd Ajit ]

Roy, . Askistant Technician, Central Muga® Eri Rescarch & Training

Institute Lahdoxgarh, Jorhat (Assam) (To df:posc in respect of the documents cited at

SlNo 1&2

cimg“ ﬁ‘aned 3
2 Dt P K K;
Insmutc, Lahdo

SI No. 3, 4, 5,

by whjc}_i ﬁi,c Arti

to be sustaincd.|

of Anncxure ~ I i.e. the bst of documents by which the Articles of
against th§~szdd Shiri Bakul Dutta.is proposed o bo sustained.

kati, Dcputy Dircctor (Tecb ), Central Muga Eri Research & Training
1garh, Jorhat (Assam) (To depose m rcspcct of the documents cited at
6, 7, 8, 9, 10, 11, 12 & 13 of Anncxure — IIT i.e. the list of documents

tticles of charge framed against the said Shri Bakul Dutta is proposed

3 Shn Na:_rayan Mahanta, Chowkidar, Central Muga En‘ Rescarch & Training

| .
Institute, Lahdoigarh, Jorhat (Assam) (To depose in respect of the documents cited al

v SL No. 14 of Annexurc I ie. the list of documents by which the Articles of charge

framcd agamst the said Shn Bakul Dutta is oroposcd to be eustamcd
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2 (N¥ 8- | CENTRAL MUGA ERI RESEARCH & TRAINING INSTITUTE

. ¥R WWEE CENTRAL S ILK BOARD

AP WA : WRE T Ministry Of Textiles:Govt.Of India
wAY Lahdoigagh WiteR Jorhat - 785 700 (5% Assam)

g | o m____._*nUM

e ﬁmSub WW%W%M‘* Transfer ofTechmcalAssnstant -
O  Logarding. Do -

. N .. -
LY AN YAy W»'
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ummmmmwm/w L Date; 30.6,.2006

wmwm 10 arket 2006 wmm csB- 48(32003-BS1Vel. I
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" - Pursuance to Central Office Memorandum No.CSB-48(3)/2003-ES.LVol. III
datcd 10" ‘April 2006 Sri Bakul Dutta, Technical Assistant stands relieyed of his duties at
2 _" CMBR&TI Lahdotgarh. Jorhat (Assam) on 30.6.2006 (AN).
L - % wes 3 omeht & fin g werrw R, S Wentele S di b, S e wid
i wﬂawﬁﬁrmmwnm)ﬂsms*mwmmﬁmmhmmﬁ
R mmmmmuam HE % R win
; ~He 15 advised 0 report for duty to the Assistant Dxrector. Muga Sitkwrm Seed
i Ptoducnon Centre, Cer trai Silk Board, Kaliabari -781123 District -Kamrup (Assam) within
the adxmssxble pmmg time. He is entitled to TTA and j Jommg time beneﬁts as per rules.

4% FRYFDIRECTOR

L%‘fﬂ“ Sti Bakul D ntta,

© o owiet e Technical Assistant, o
HHC Ay H g CMER&ETI, Lahdmgarh, \
w}mzlothnt(mAssam) - K
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Central Muga Eri Research & Training Institate
i om g% Central Silk Board _ ) '
e WA, M Wt M nistry of Textiles,Govt. o findia
ey Labidoiearh 785 700, s Jorlial (s

R Phone JaSSga, 2335515 daa Py VIR FARRIDA!

Dated 14,64 Qi

P
N,

No.CSB CHERSTLI5(1] 12005 FIR fapm

, NEMORANDLAY
o Shri Bakul Dutta, ExTA of CM FR&TT, Lahdoigarh was called upon o appeny Betore

| Ithc Inquiry Officer fon 21.04.2006 at 10.00 AM in the office of CMERSTT, Lahdoigarh vide Matice
K issded by the;Inquirny Otticerito held an inguiry against him under Rule 14 o COSCCA) uales 105 on
*.the charges framed against him vide Memorandum No. CSB/OMERL TS 12005/ FTRSINS, d sl
27.03.2006 ailong with a statement of each of (D) articles of Charge (i) Imputation ol misconduct or

port of the arlicles of charge (i) a list of document by which the articles of chrpe

misbehaviour in suj
acded

Farmed (iv) a list of pvitness by whom the articles of charge prepared 1o be sustained were also fonw

to him. :

o Sine, Shri Bakul Butta, TA Failed to attend elore Inguiry authority, the gy was (o
be conductet agamst the said Shri Bakul Dutta on 31042006 was postpongd. The Inqury O leer
advised the said Shri Bakul Dutta to appear before the Inquiry Officer thereatter al the same venue and
time on 09.03.2005] = » |
‘ " Thelsaid Shri Bakul Dutta appeared before Inquiry Olficer on 00.05.20006, The article of
e statement of imputations of misconduct in support of the article o charge i read

charge alongwitht
Cout and explainéd l};:)ih in English and Assamese by the Inquiry Olticer.

(five) witnesses. The delinquent Shri Prakul Sutts
and pleaded not guilty hetare the Ty

‘ *] TheTaguiry iC')l’liccr has examined J

while giving his stdtenient declined to adduce Turther evidence

Officer. While Shri Bakul Dutta identified all the writien statements piven in evidence by sanhie At

+ - Roy. Assistant Technician, }\l\ fooley. Chowkidar, Mohan Das. Chowkidar and Pulin Fazaribia Time

Scale Tarm] Worker and (heir sipnatures (herennder. the Tnguiry Officer alliwed Presentine Qe 1o

produce the same during the tnguiry Process. ruring the process @0 Tngay the Daclingquent Cettiar Eohin
Bakul Duttit was siven amplo OPPOTTIIY 1o eross evamine the abhove Witpesses

i

! ‘ i The tnguiry Qthicer in the process ol iy has constdered the Toliow e ez
~ 4o N " H : =
respect of the charges. '
(a) © Whether the delinguent Shri B3akul Dutta attempled to murdet Shei MNaravan Mol ntaas
L . abidged in thearticle ol charge. !
(b) ~ Vhether he attacked AjitIRoy with Dao.

(¢) 0 wiaher Ajit Rov sustained mjuiy i the attack,
() Wilether the said acts compeitied by the delinguent anmounts 1o
H

groan el

©opisconduot

ikul Dutta attemplud 1o inunde v

aheent on the dav ol occunrance ol thes ncidenee e el boeeny

Sapaean Rahanta been prasent A the pate e
ol

Dafect evidenee as o the change that Shii
Naravan Mahaith who Wil
established. Howewver. his utterances, that had Shrt ¥
would have cut i into pieees and possesston ol Do has been establizhed inthe condend

withneses.:
1 .
: { uni.l
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Repvort

of tné inquiry held against Sri BQK&L Du{ﬁiﬁqy% ;I

: Techn1<§£ Aaaxstgnt, gentrgl Muga EBri Rescnrcﬁﬁ%w,u,wﬂ”

Trgmu‘x Institu L

de Y
enquiry
Bakul 1.

"y

Rasaare

is ‘as _

O

sri aji

orgarh, Jorhat {Assym),

T8 report 1s prepared ot the cbaclusim of the

A _rdsbgct pfA tpe"‘.dharge l‘)rouglht againsgt sri
utta,

B i R Te ., v":.c
‘1- b R SRR

tie Case for the autharity of Central Muga Eri

h & 'rraining Inatiwte. Lahdoigarh.a‘ Orbcﬁ}\ssam)

:'51011 WB’ g f"-,

3

{ - . . \

| s i
t: Roy. Aaatt. Teclmician in the office of CMER &

TI.'?-Lahdoigarh, alcng with £iva. to six persons were tak

ing. tea

in t-J\e,' taa ahOp locqted in frqi;t of the offlce

Bakul nutta caJme to the offica by acootler and kept his

" gcooter

[

gown’ fr

Lo l\ C e

1nside the office gate. Immediately after getting

om the acooter. he . atarted shouting and enquired

about mmayan Mahanta. crmwxidar. on bei.ng told that

NaraYan
Mahantn.

lHe ﬁhqn

!«’a,hgnta was absent- he ~,hcu ted that nad Narayan
bec'an presents l'ie"w:v?ild'have ‘cut him into piect,g.

ruahod t;owarda‘tha tea shop vd.th a dao 1n hand ,

and 'charged AJ.‘Lt ROy about a compl aint of misgppropria-

tion mado )i‘)y the zmid Ajit ROy against him and attempted
‘ 4l core

to murder Aj.‘l.t Roy with t:.he daa. To Bave himael £ from the

aﬁtac}(ﬂ

SERS Roy caught ho.!fi of the hand of Bakul Duttas

K.

CONtdy ey o P s 2

n 30.9 05 around ‘9 Mm .while the conpla,inant. \

d

; \ -
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:'112, ' . 5 to

11'1' o (.14

1ish and Assamese lang\lag’e and explained

3.

'C'HER x TI Lahdoi.garh-

ing.

Dtatemax}u: and declinea cu ada.loa

. = .
: 4
:
g 2 .‘".‘.:
/\\NL‘&’(& .
jnq the sonffi-e, }\Jit ‘Roy. sustained cut injury in
AL K
;’ﬁgtlt‘hmd: S 31!1 ; .",".
The article oficharge 1s as follows i1~

s el day

m}ga T‘ri'Reaearcn & Tr in.‘lng Institute. 'Lahdoiga‘rh,

fatal attacK to sx_'i;mit Roy, AssttsTechniclan ‘and

l

attgnptea to murder Sri Narayan Mananta. Chowkidar

'rhe said acts cm\ml tted by the

' l

sald Srif,j’Baknl 'putta' cons'i;,i.mte serious migconaicts

[
1
-

:,

‘Ea:l.led to mamtain devotkon

Kl
HWAN

h.is part;‘ He has thua

.ch ‘i:s E;ui'ce unbecom=

A TR '. "\-' o f

; of ;{%Gavt.’ s@rvant t-.h'ereby contriwening Rule 3(1)

L) & (111) of c.c. .(Cmmct) Rul es 1964."

ﬁm 9a‘d charge hae been read OVer poth in Eng-

to Sri Bakut

;'*‘4\

Dutta wno has pleaded nor gu.LLty.

[} - - e -

.“u_, N 3. ‘, :
- 'rm management has examined as many as five

ial A '-| ,

. g , Vitrasaes. Delinquent sri Baml Dutta givea his own

mrthor avidance.

A\l

CO!’H‘:_(_'L [ [)r’ oo 3 3
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After 'ascertam:lng from the dalinquent Bakul

.Dwt:ta t.hat he has already received the coplae of ata-

l'\

tements given in evidence"by Sri ajit ROy. Kristma

Kanta Duley. ‘Mohan Das a,nd pulin Haza.rika before the

\ ..

«'\Jw.‘:‘ ' r:‘"‘

»Prcliminary Enquiry coxxmittee. thoae atatornenta ara

pliowed to be pr-oaucad by{ the Present;ing Offlcer be-
fore me. The statementta a,nd tneir signaf*ures thereindor

»,..n.,. been 1dent1ﬁed by tho said witnesso

sri ‘Bakul Dutta croaa~exam1nes all t‘he withaess-

a8, Qe T 5‘1«"-_ W
4, NOW. @éhe points that fall tor consideration in
: i ,

respec'{: bf ‘the. charge zre as foll O 8 =

[:53 . Whether the aeunquentsn Ba)qu Dutta attempted

to nurder sri Na,rayan Mahanta as au-eged 1n the articJ.e

|
qf charges

[ ) fﬁbemer he attacked ' Ajit Roy with dao

() _Whettier";\jit"ﬁoy sistalned injury in the attacl(
pa) < ‘Whether the sald acts committed by the delinguent
gmoants to gross moral misconducts

contd,, sePey e
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Baid

') kill bd&.
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the st atement of Na.t e_,

.c,“

;,,gv K
ha had r@orted to the wife of: Ba){ul Dutta over

‘.

L, “ :,

éslhé the office compound,

o murdor Narayan Hahnnta-
1

to muidér sri Narayan'uahanta.’”

iy
»

“h " NR

A
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15, | Now,.let me come to the first'point Viz.

whether the adiinquént."'éri Bakul Dutta attempted

1ahanta 15

't'b be | seen firBto 'rhere 18 no dlrect statement that

KRS

.akul mtta attempted to tmrder himo He was not

p esent on tne data of occuranceo But he says that

1

p?ione tnat Ba)m.l Dutta had uléclt relation with
his w.tfe. According to tnis witnesa. out of anger
wrer the telephonz.c tau: wi th lus wife abcut the

‘: 35“‘5‘4'
ettt relation. Baknl Dutta waa targeting him
D),

: ' The evidence of Ajit Roy (P.w. I) .Krlshna S
|kantalDoley shows that oh 30,505 at ‘about 9 A.H,

’ " e e , Ce e ; ERRRE B2
Bajul!Dutta came to the office.kept the scooter in-

» ..

tonk out g daw from the

tooj. box ‘and” shoutea that had Narayan ‘Mahanta been
) r

p»esent at” tha gate. he would hava cut him into

The ervidenca Of PoW, 3.4 and 5 GOes not

£ Lrni.eh avidence to eatahlish the charge of attempt

GONEA, § 4 e Rlal S
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Dol

the

he wculd nawa glt ‘:ar

Nar ay'a.nf M

' Duttz. the 'rechnical asaiﬁtan

sonen 4 et e 8 o e

Rul

exz

:!:act oi: poaaessi.

ment g';l.vfen petore mhe Px

He.

a dao .

'rhe, evidence of Ajit

l
B ti
1

Ik

i
i

L X 2

Seo .

*

!ahanta been there y 4

ot it g

that éBakuJ; Dutta at‘tarpte'éa"-to murdexr Narayan Mahanta
P . d ’

Roy and Krishna Kanta

oy aleo does not furni&h materiala to eatablish

\l

f,ﬁe utteranco dunlng offica houra ‘within

ffice ‘conpmnd that Loo wit;h a dao in hand- that

am !“‘ai“anta ‘u‘to nieces had

8 unbecoming of nakua

- 4

t of cn&BR &TI under v

e 3(1) (i11) of CentraJ civil s@rvicea conduct

i

Qfle !
oo ; r'

|

brca_ak the evidence. ,

cmrae of the

mllen though Baku.l. Dugta denies to have paesed
|

|8¢d Balkul Dutta 18 givm a chance to cross

- smme the witnesees. But he has not been akhla to

Pl

statement given petore me, the

4

on: of dao 113 evident from his state-

’eliminary Bnquiry Comind. t teo,

has adnltted that statement when the aame vas

brwght to his noticc.

ai

scus

the 2na point.
i

~

1, nows- come: £o the 2nd podnts. For convenlent

sion T am taking up tho 3ra point toé;;ethér with
i O

COﬂtﬂ.gnvP~tL:;§

il
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8 whethmr palnl Dut ta attackod

The questlon i
d 1njuries in

ajit Roy and wrmtner p.j;tt Roy sustame
t:w”agegac '

Here. let me fix.‘st pemse tne corrp.i. alnt( ExtI )e

It 1a'alleged in tlm coxpldinant Lhat on X.%05,at
"9 A.M. Sri Baxul mtta“tisok cut a dso from the tool
5ox of ‘the schoter wh.ich Srl Ba)cui D‘dttd kXept inside

zhe office compouna. sri Ba)oul Dutta then gave = Ada®

Whe'x Ajlt ROY was" ..rylng to Bave

Al ow on-’Ajlt ROYS
himsel £ from the blow, he suatained 1njury on nlrs

K}

right hande
Ajit ROY al'éb!:!x;‘atee this aliegation by giving
@ OCAurance 1n course of evi-

vivid desdﬁption of th
en- before the Preli-

donce. ‘His written cwidence qiv

mJ.n-sry Tngquiry COnmlttee ia accepted for

tion in the matant enqu:u:y.

the conplainant (nxt 1) given bafore. the suthority

~:onsider£r-

His evidence auppom'ts

OF CoM.EsRo s TI.

Ajit ROY haé beéh, suppor'ted‘b‘y'l(risnna Kanta
an Das aﬂd pulin Hazaxrik
dvldohces glven beafpre p rel iminary Engulx

a Their written

DoL QYQ Moh

ry Comnd ttao
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are also ucoepted for conaideratioxﬁ‘ If is seen from

ot

their evidenco that when Bakul- Dutta wantod to give

(-.I.

,dao hlow on: Ajit., nef anght hold Jof um hand of

.. g l\.v\"i '_-

Ba}ml Dutta and .in t)m puahing and pulling he susta

1nad ..njury in hin right handy

',
.A_’;‘

sri Bakul mtca. haa not: bean a)ale break thag

den-..e uf thesa ﬁtnesaes .1.n uhe coursa of .cross~
l A
' e nKtwwuﬂ\/

o t:a admita the skimish with
(" ey ; L2 AV G, VPO

..\ ;

examinationa Baknt

) a.n
| T B
i

Ait Roy mt daniea to hmm used dao. But when tha

statement givan beforo the Prelindna,ry quuiry

" 'c._ Py
b n

Commit:tee 1s hrough'- to h.ia notice he admite it and

&
,\ ‘..x

it ia marked E A. I’n the sald statament he admLtﬂ

' ',......—-

that ha took tbe dao to aaaault Ajit Royg Eomebu y

— 5 oo .

et o S e e

skatched away the 4aao, AJ it ROy producea a preacr;b-

- . S e e sty ronn A

o s e teand s e by ot vay ____,_,_,_.—--—-‘

Ptim of a doctox’ to ahw that ho nad to undartake

treatment for, the injury suatuined. It 18, xhexn

e s R LY

...‘....--—-““?"'—'

however, hot disputu@%‘_ . o ,

i

Even though tha'aémal ocaurance took place
outside the gate of the office. he went prcparod £m

from ‘bhe office coupound 1t.aelf:. '

contdy . +o Py 8
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In the light of tho discuaaion made above.
b )
}

[ A of the of the opinion that the. Managdnent

The acts and cOn,duct of Sr.i Ba}cul Dutta

’Z|.

i oy
refLect riotcua ‘R d:l.sm:derly behaviour and it
booout

e W’(&W n

I '-‘I-

-

.

| ‘ " ( puK, Thakur )
"

;'EIn the ‘rasult, T -Lfind Sri Bakul Dutta
it . L . o . .
I8 RIS TR ‘
i S

|‘.

t

*—P ' u, -. d@,m‘t(. .

' . “ . Y Ofilcero

P o Date... 2D 2006,

‘ ‘ D mpe e e s | C ‘5'. ‘ O[)

- | ]
‘i
. . !
B ‘::‘ ll‘ r
P
i .
3
. \ - Yy B S
PR S HSCERE A F (R =
h
1
[
'
i
i
i
!
t
!
i



o

ANNEXURE — 10

R 9
0 | o

L To,
A.,j" ""lhcl)ucclor |
| .I ‘ S 'Central Muga Eri chatch & Ixammb Institute,
o Central Siltk Board,
) Mini.‘,;lw Qf'fexu'le,
- ~li " Govt of fndi‘.;,\,l.
"" ” : Lahdcﬁgarh, Jorhat, 785700
- _': - | Dated the 29th August, 2006
- ;

| l {L‘";;;bjfect V:“ S}J amission o Representation [or kind consideration on “Guilty Pleed ™
v Rcfcrgxlcc : CSB/CMER&TI/TS (11)/2005 /FIR/3079 dated 11/08/06.
Rcspcctcd S r,
L Wlth most humble submlssmn [ beg to lay the [ollowing few lines with
; 1'¢fc1'cncc lo )'our Mcemorandum No. CSB/CMUER&T/ES (H)/ 2005 /FIR/3OT9 dated
11/08/06 .
1 . That 5ir, 1have been an unplmfce holding the post ol Techuical Ausiztind
' in ypur oﬂ'c: and have bec.u wndexmg my %rvu,e for six years .
2 That Sir, on 30/09/05 al about 9 00 AM whilc coming (o my office T aaw
Krishna Kanta Doley, Chowkidar of the same olTice on his duty standing hetore
ll_{e main gate: of the same office. asked him il Narayan Mahanta was there i the
’l ‘campus of the office. On his reply | could come to know that he had no duty on
that day. o E .

i:»‘3.n, : ]hdhlr, when 1 saw Ajil Roy, Assistant’Technician taking tea o atcishop

T “outside the office campus with Mohan Das, Chowkidar of the samc oflice, [rushed

to him with one of my tools ( small dag ), kept in my scooter box (o beat him bai
staym;, togclllcrm a rc,nlcd house which is xltua(cd at Lahdoigarh, Chariali, Jorhat,
47 That Sir, while rushing to Ajit Roy, Pulin Hazarika who is the Time Seale
' Workc_r of the samé oflice came to me and prevented me to do same aned |

surrendered ryyself and my tools before him .

co L5, "That Sir, that was the beginning and the end of the incidentand therenfier

' 31 we the both compromiscd the matter in dispute although Ajit Roy filed awritten

compldmt belore you.

o the fact occurred on that day auad

(‘9{@ . Coniiinte

16 That ull, T fec! 1chntcd and shy

.‘ 1 did not . It w"xs beééiuse of our quariel occurred time to time during the period of



—8 —
- 76
\)\ plcad my guﬂl)/wholchc(ulcdly before you and promiscd before you not o repeal
RE (hp same or like in my futurc lifc.
DR | .7. * That Sir, for your kind perusal and consideration | have added some other
'« paragraphs which will honestly and clearly bring your kind notice onas (o w hiy
| i became rude and absurd and behaved in that way as soon as | saw Ajil Roy and
! wlti‘y. 1 enquired Narayan Mahanta who were (he oot causcs of my anger and (he
i * ' ' incident occurred .
" Since we are the office employces of the sume oflice we decided ourselves
i {o stay togctl.cr on a rented house and as such we stayed together for more than &
- " g months in the same rented house situated at Lahdoigarh Chariali. Jorhat till Ay
L ’ | ‘ 05 and existed a good relationship between oursclves . 1n this period of stay ing
logcthcr Ndldydll Mahanta borrowed money from me time to time and 1 pave him
thc samc on good faith and friendly rclationship and as such at las! he owed (o me
Rs 4000/- (Rupccs Four thousands) only in lotal which is recorded i his dairy
B bool\ (A ph(*locopy ol the same annexced herewith)
S A And Ajit Roy took moncy amounting Rs. 6850/- (Rupces six thousands
‘ elght hundred fifty.) only fromme asloan inthe month of August /04 and promisc
| . me to repay the same within one month from (he date of receipt. (A photocopy ol
' -+-the 1ccclpl s annexed herewith ) But when I approached him and told him to
? _ﬁ *f xe;um me lhe said amount he replied that he repayed me which is obviously | talsce
and used (o hbusc mc in filthy language. In this way, the relationship hetween
TR / .\ ourselves became bad.
| ‘That Sir, in this way Narayan Mahanta and Ajit Roy, considered me v
) ' thclr enemy and sought opportunity (o harm me and my reputation and (his is
clcarly rcﬂcclcd in the following facls. On 26th August /05 Narayan Mahanta
stole Rs: 5000/-( Rupcesl ive thousands) only [rom my locked trunk in my room in
o - my abscnce . Thorough he was detected 1 took no action against him and rcconciled
S S mysclfw1lh my Jot. Thereaﬁer he slartcd {o stay inhis own house and | continucd
! . : slay m thc samc fcntn.d house. On 27th Scp/ 05 Narayan Mahanta and Ajit Rov
: tclcphoned my Mis. Chitra Prabha Dutla at my PNT Number - 247602 alleping
o ‘that 1 wrote a letter to his wife namely Swapna Mahanta which is quite false wd
makmg allegatlon against me which has no any proof. On 28th /Sep.2005, alter
my office was over | came to my house and came to know from my wifcand chifdren

|
v '1[10111 the allegation madce by those two. | became angry for this false allew o

: : “ ‘r agdmsl me and on 30th Sep/06 out of this seutiment 1 behaved in that manoer and
. DN
oo Wwas ready 10 bcat Ajit Roy with one ol my scooter Lools. This was why L enguired
| ’ :| l ‘, . : 1 , )
. DU y { catitiee
' Vil )
i R i b
y ] + . { lﬁ .
; . I ‘} | L iy - - T i‘.l

R T
o .‘n-".'\-.e--’.
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-y Narayan Mahanta who was absent on that day and finding him not | rushed to Ajit

» Roy:whé’ was available out side the oflice campus.
5 ) 8. That Sit. under this facts and circumstances did the incidenton that day bl
| . it was out sidc the office campus .
"?T'\ ' 9 " That Sir, with relerence to points (a), (b), (¢) and (d) mentioned in the fetres
- © Vide No: CSL/CMER&TY/IS (11)/2005 / FIR/3079 dated HHOSM0- (he followiny
| - - 'poipts arce a;ddcrd for your kind perusal.
| ) 10. - Tha't'Sir J admit my fault but I never attempted to murder Narayan Malunta as
L allcgcd mlhc. 'uuclc ofcharge but I admit that I wanted to beat Ajit Roy to churacterise
i - | my ianger and sentiment caused by- those two persons who falsely alleged me by the
o Way of tclcphanc on 27th Sep/05 since Narayan Mahanta was ahsent on that day
¥ whlch he stated himself before honouable Mr, P.C. Thakur, Retd. Judicial Officer and
; cnquxry aullmorﬂy for the matter in dispute who himself stated in his enquiry report
Page No. 4 \:«'hich was received by the office on 28th /July,2006.
'.i’hat?Sii’, though | rushed to beat him docontrol my anger and sentiment and
- o surrendered m tool and became mysclf cool . And thus I give my cxpression in clear
s languages that. ] DID NOT ATTACK HIM.
= ' 1L That Sir, since 1 did not attack him , so HI 'DlD NOT SUSTAIN ANY

] INJURY ; |

v 13. lhal Sl what ever 1 did, may amount (o gross moral misconduct. I admil
| .
o wholcheartedly,
! il ;
| | . .
Ea N It is therefore prayed that your Honour awould gracionsiy
e T be plcased to admit this petition with relerence (o Mcmorandim
bt o o . ) v
o L oa vide No.CSB/CMER&TI/15 (11)/2005 /FIR/3079 dated
- R ‘.
i \ . » )
T ERRE S 11/08/06. and exempt me from the chartge or pass any order
. | Lo o : L .
r ! A “as you deem fit and proper considering the: future of my
1 H ! T . H 4.; . , *
| e N } “school going children and family .
N LI o e : ' e
iy , . 4 S 1. ; . . , D
v et And for this Act of kindness your petitioner shall ever
a \ o pray.
" o
o ¢ e i
L g l~' e
- Enclosures: o
b r U D Yours laith{ully.
3 Y A photocopy 07 Record shawing the (act
: v
* ool bouowm moncy from me by Narayan %/
. ! '8 ] ey yé (Bakul Duita)
L Mdhantn - -
Fa 2./\ pho(ocopy p{ l'CCLiipl of moncy Fechnieal Assisinnt

| lgoljfbi&{iug from me by Ajit Roy. SSPCNUIGA L Raliahin

" . ]
: b i \ Sy Boko, lamrup, Assinn
. . ,‘1"“"‘ 5}\ 3 A :\ - .
o ! . L} s Y& -
Tl B vie !{\:_: e 1 v
" > b3 ,'j':’ 1] “1;’ - -
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= Central Muga i Research & Training Institute
B o Fohy ey arz Central Sitk Board
- o h ., o R TETETE, R WeRi Ministry of Textiles,Govt of Indin
: o ne “emErang Lahdoigarh 785 700, Wz Jorhat (amsAssam)
el Phone s 2333828, 2338513 et Fax 1 0376- 2335124
N0 CSBICMERSTI/IS(EHL/2005/11R/ 5511 iaded 20012006
i - o »
. R ' COURDEKR
S Wi reas Shri-Bakul Dutta, Technical Assistant, Central Muga
h Liri Research & Training. Institute, Lahdoigarh, Jorhat (Assam) was
, Jinformed of the proposal to hold an inquiry against him under Rule 14
. of Central Civil Services (Classification, Control and Appeal) Rules.
e " 1965vide this office Memorandum No.CSB/CMER&TI/IS(HT1/2003
' CIFIR/E263 d'aled 27.03.2006 cnclosing therewith, a stalement cach ol
(i) article of charges, (ii) imputations of misconduct or mishchavior in
. support ‘o7 the charges and (iii) list ol documents by which wnd
witnesses by whom  the articles of charges was propused to be
;. sustained. Shei Bakul Dutta having, in receipt of the Memarandum on
o CS.(B.?,\'}'()?‘;,' Cailed to subimit his reply against the chaige shueet.
~ WEEREAS the inquiry against Shri Bakul Dutta, Technical
© . Assistant was conducted by Shri PIK. Thakur, Retired Judicial
Yo i Officer, “Farajan, Jorhat, who was appointed as Inguiry Officer vide
T order. Neo CSB/ CMER & TU (5(11Y/ 2005 /FIR/S2ES dated
! ! 27.03.2000. The Inquiry Authority. submitted his findings vide his
T report daed 05.00.2000. A copy ol the Inquiry Report was abso
forwarded 0 Shri Bakul Dulta ou 1071 £.08.2006 to enabile T e
. ~submit his representation, it any. He Tarnished Dis representation oa
S 29.08.2000.
R e -
- C WHEREAS the charge leveled against Shri Bakal Dt s that
C ~he, while functioning as “Technical Assistant al Central Muga B
S | Riseurch & Training Institute, Lahdoigarh, Jorhat had failed to
L8 maintain official discipline deem to be observed by hin and acted i a
‘ | . mannerGuite unbecoming of a Government Servant causing physical
& harm by dttacking on SheiL Ajit Roy, Assistant Technician
s . - disclosing “his intention to kil Shri Narayan Mahanta, Chowkidaz,
. CMERSETL Tahdeigarh, Phe said acts committed by Shei Bakul
- - Dutta condtitute serious miscanduets on his part wherehy he acted i
oL *n:\:mncl“j which is quite unbecoming of a0 Governrent - servant
, b mnlr’:w]{cning Rule 3(11GH &GiNol COS cCondnet) Rulis, 1904,
C ) Contd. L2
: L
M . . : o
e ‘_ o
: . ¢
ST
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Whereaq the undusug,ncd on hdvmg puuscd lhc complele

o

, : + documents  and records  of, thc mquuy, mch the following
‘ nl)suvulmns. : :

P L0

The mquny pmc.x.cdmg: whwh \m p‘) be held on

21,400, but the delinguent oflicial Lnlc‘d o turp up

without any: wrillen justification lol his unability {o

~atlend the iquiry. Cmm.qucnlly 05.06.06 was {ixed
. for n.pulal hearing. As such, the sequences ol evenls
. that are contained: in ihc _arlicles/statement  of
i iimputntlonb of char% were mkcn up for deliberations
. on the. same day in - course of regular inquiry

plocecdmg,s., ‘

In c;ll 5 (hvc) llblLd slalc (pmsccullon) documents

‘_submxllcd by withesses were adimitted and examined
- during the inquiry.

5. (Five) state wiln"w as listed in Annexure 1ol the

| Lhalg,c sheel were advxscd to appear belore the inquiry

officer and o, “adduce then evidence in the case.

,Acc.oxdm;:,ly, they were presept in.response to the

summons and made their dg.posmons

”lhe sald Slm Bakul Duua ’l A ‘the ‘accused, was
per mmed to mspuct the listcd documunts.-

| ACCUSPd Shn B'lkul Dulm, T A nehcd on his qtatum.nt

and duclmul 10 ddducc lmthcl wndcncc

ln pncauncc oi bolh lhc pmhcs l!lL amaln al charges
along with the ummlnimns of misconduct in support of
the.urticle. of charges was read out and explained both

in Inph&h and Assamese (o (he uumcd shrl Bakul

Dulla, ToA. . Shri Dutta | A. plcudcd as innocent and
- denied the Lhmnu. wished not to engage any delence
~assistance and pet .sustul on dcjcndln“ the charges

hlmsdf‘

Contd...3
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aceused Shri Dutta,

unnplauw
with few o
{.al .dmluax I

) - ¥
The case being llml on:- 209,05 mmmd 9 a.an.. while the
it Shri Ajit Roy, Assistant Technician was taking tea alopg
her stalf of € mlml Muga i Rescarch & Training fnstittte,
{ Jorhat in the tea shop located in [ront ol the office, the
T.A. who came to the office on his scooter and ailer

nnl\uw the scooter inside lhc office premises, immediately started o

shouting a

COn deing ¢
Shri K.K. Duoley, (ho\\l idar on daty, he started angrily 1o shoat that Fa

S wanted to

\Jt\myan \%
pideds. Te
A
reported 1o

Chowkidas
charged 8
misappropri
against him.

ity «,nquncd where about of N wayan Mahant, O howkidar
old that Shri Narayan Mahanta, Chowkidar was onfeave ’:“r_\-

ananta, Chowkidar been present, he would have cut him into
further ‘l”C“L‘ | that Narayan Mahainta along with Ajit Roy v wd
his wile that he had itlicit relation with M whant™s wile and he
pamsh bothr of them. On not finding Shei Naravan Mahanta,
Tie than, rushed towards the tea shop with a Dao in hind and
hii Ajit Roy, Assistant Technician for filine complain of
iation of cooperitive wucg fund made by the said Ajit oy
e attempted to assault $ S Ajit Roy with the Daoin fined,

ShriAjit Koy Lle"hl hold of the hand of Bakul Dutta, TAL T the provess

and could
Pt T A
S lmh_d

save ]lifﬂ\L“ o the Tatal attack made on him by shei Bakul
. (MI“'R & 11, Lahdoigarh. i)mmv the sculfie, At Rov
sui injury in his right hand. Shee Roy fater attended Mukajon

I’nmmy Fiealth Centre, Jorhal under O.P.12. Rcuwu wion No. 13318 dated
30.09.2005 for weatment of his injury, @ prescription of which he

produced

cnlij‘e'le,mncnls and records ol the case,

following

i support of the injury sustained by him (1 Xhibit Ay

‘Wheteas thz undersigned, on a carelul exanination of the
(urther observes that
observations made by the Inguiry officer in the fnguiry process

are corred! and acceptabie. The article of charges, the unde reigacd atter

thraugh se

considere

ritiny of the documents and regords observes thel:

. The inquiry officer in the process ol

i the !1»1|0\-\~'i.ng points in respect of the charges:

- {a) \A hethior the dolinouent Baba Prdia altempie d o H'lh\k.
T Shri N faravan Mahanta as alfezed tthe artiche of char

(h) Whether he attacked Ajit Roy with Pao.
(¢) Whether Ajit Rey sustained ingury i the el
saied ot

() Whether the connnitted by the

amounts to gross moerl misconduen

frquirny e

debingeesnt

Congd.



" identitied b

Ajit Roy, 4
Mohan Das,
and S'i‘n‘i N¢
tLLu\'cd by
pl csuslmg 0

Official cros
Dutta, T.A.
cade that he’
failed 1 in h

}
documuus a

made by the

Dutta, T.A.

¥ cach .ol the said witnesses. Shri Bakul Dutta,

The copies of the statements given in evidence by Shri
\ésistant Technician, Shri KK, Doley, Chowkidar, Sha
ChowKidar, Shri Pulin Havarika, Time Scale Field Worker
cayan Mahanta, Chowkidar was ascertaiined (o have been
Shri Bakul Dutta, l /\ were allowed (o be produced by the
{icer, ‘

3, The statoments and their signatures there under were
accused
s-examined the witnesses. Though, the accused Shri Bakul
disputed the exhibits and tried hard to prove the fact in the
did not possess a Nao, during the process of examination he
s clfort in refuting the legitimacy ol any of the stale
nid any of the points contained in the depositions which were
witnesses during the course of inquiry.

4, 1t is established that the charges ofintension of Shri Bakul

10 kill/cause physical harm to Shrt Narayan Mahaita,

Chowkidar-who way incidentally absent on day of the incident has been

estiblished.
assaulied Sh
mstitute on

Furthermore, the fact that Shri Bakul Dutta, "T-AL physicatly
i Ajit Roy, Assistant ‘Technician in front of the gate of the
30.09.2005 at 9 AM. and the possession ol a dao has been

c\labllshul (

»Dolcv Cho
lSl“\V (l’W”

statements d

\\()qmis sus
medical tre
had attualiy
stiiute wh
AT with a

hroughithe evidence of witness. The evidences of Shri k.
vkidar bhn Mohan Das, Chowkidar and Shri Pulin azarika,
PW3 and PWS), who boldly umimmd their written
uring the course of their depositions. '

“adao but

Shri;Bul\'ul Dutta, T.AL

admitled possession ol a scooter ol on the day ol the incident i his
lL|7lk.5Lnlclll i dated 29.08.20006.

However, he has not disputed the
ained by Shri Ajit Roy and the doctor’s preseription for the
(nent received by Shri Ajit Roy. e feecis that the incident
necurted on 30.09.2005 i front ol the main gate ol the

bre he after parking his scooter surged towards Shit Ajit Roy
dno and caused physical harmto hiny has been esiablishod.

Cont g b
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“The Inquiry Officer has been able 10 cstablish the atfack

| on Shri Ajit Roy with a Dao with ulterior intention by Shri Bakul Dutla

Shri Biak'ul

“and has concjuded as riotous and disorderly behaviour on the part ol the

Dutta.  Considering merit ol the documentary and

IcirownSianlizl cvidences and that of the deposition ol the witnesses, the
Inquiry Offiger .came o the conclusion ol the charges framed against
Shri Bakul Dutta, T.A. is truc and proved.

{

h) The said Shri Bakul Dutta, T2A. during the course of the
cenquiry process has:failed o the arguments raised by him i support of
~him, the chirges leveled against himestablished during the course of

deposition njade by, the state witnesses. Shri Bakul Dutta, AL neither

during: the ¢

b . . ~ .3 . .
oss examination of the stele wilnesses. nor by way ol writien

statemint cofdd establish his innocence during the course ol the inguiry.

There 18 tot

I resemblance between the depositions of PW T and PW2

Similarly, the depositions of PW3 and PW5 further corroborated (o that

of PWT and

inquiry ofhi
unambiguot

PW2.

b) Since the exhibited documents produced before the
ser contained signatures of the concerned PW’s and have
sly vouched lor the veracity of the exhibits, The sharges of

il intentiond to cause geath/physical harm to Shri Narayan Malunta,

Chowlkidar
Roy. ATV b

1

t

I”)u(lz‘-i; T.A.
“Notwithstan

and comme

and the physical injurics with a dao inflicted an Shri Ajit
v Shri Bakul Dutta has been estabiished.

‘As such, the issucs in the said representation of Shri Bakul
do  not  warrant  any consideration  and - scrutiny.
ding this, the undersigned makes the Totlowing observations
s |

-

[ is because of the simple fuct remains that in line with the
principles of natural justice, the opportunily ol cross

_Dutta, TLAL during the inquiry process and when the accused
“official fails to make use ol the said opportunity, sittracts the
attention of the Disciplinary authority and haviog subniiticd
his representation in support of his defence upon serving e
inguiry report o him, the disciphinary authority could not be
Ccanvipead on his pleas Tor innocence while suriving o
~conclusion on the findings of ingairy report,

B Clontd. o

examination is extended to accused official Shri Bakul
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Justice and

i)

i)

| 1v)

undoubted]

and in hav

o _ue—
| ‘):?%"7/

@
Whereas & careful” examination ol the
issue as a whole the undersigned observes that the writien
representation dated 29.08.2006 ol Shri Bakul Dutia is
unacceptable in as much as strain/stress related personal
problems can in o way induce an olficial to take recourse fo

discharging official duty whereas one is always supposed 1o
keep cordiat relation with his (elow workers.

The undersigned is ol the considered opinion that 1l
question of moral duties, ethical sense, responsibility and

soctal / personal life cither at home or place of work and
more so on the part of a responsible government servant and
reflecting such violent behavior and manner the way. the
accused official tried to justify is not aceeptable.

As such, as far as this disciplinary case is concerned, i is
established that Shri Bakul Duatta, T-A.. the charged official
had made a fatal attack an Shet Ajit Roy, AU of CRMER &
11 Lahdoigarh causing physical injury on 30.09.2005 s

Shri Bakul Dutta, T.A. pleading his innocence warrants no
consideration.

The findings, the Inquiring Authority has wrrived at e
s logical. He has borne in mind the principles of natural
reasonable opportunity. Having conducted the inquiry process
ng arriving at his findings, he exhibited utmost balance and

kept in migd what was said and done was consistence with the normal

principle’ «
involved ir
altowed the
ssues out
Ajit- Roy. |
into evide
examine an

[ human behaviour, specially  considering the  uniquences
the article of charge that stood framed in the case. He even
accused ofticial o put forth his points reparding the personal
Cthe strenuous eelation with Shri Narayan Mabaala and Sh
e by placed s reliones ondy an the facts which had conme
ce and which the defence side had had the opportunity 1o
d refuté. His conclusion in the report is reasonabie; he has ne

doubt, clgariy indicated i the report the relation  berween  the
Imputations, evidence and conclusions.

Contd..7

rotous or disorderly  behavier  during  the course ol

social Obligation reigns supreme at all costs in any sphere off

established beyond doubt and subsequent representation of



gy

' 7~ : : ¢
- i ! ’ .
5: ' < 3 1

; : The th(‘l“lLlll'd having  had  thorough observation and
o carelul scrutiny ol lhc entire dociments of the casc. while apiecing with
the findings ol the 11nqum Officer holds that the article of Charpes

framed againgt Shri Bal\uI Puitta in the case stands proved lw\ wogent and
convincing evidence dm that as such Shri Bakul Duatta, TAL has acted in
omanner which ist quite unbecoming ol a Govt, servant thereby

<~ contravening {sub-Rule (1) (i) and (i) of Rule 3 of Centeal Civil
Services (Conduct) Rules, 1964,

; Now therefore, the undersigned arrives (o the conclusion
: that the components of charges proved against Shri Bakul Dutla in the

case are extrgmely serious in nature and constitute serious misconduct on
' his part and hdS failed to maintain absolute integrity, had acted v a
- ' manner which is unbecoming of Govt. Servant., the undersigned,
) considering the length of  service put in by him in the board and his
o wholchearted admittance in his representation dated 29.08.2000 wd also
. ~that of his previous unblemished service records considers that-a major
oo penalty of “freduction in a lower stage in the lime scale of pay “as
7 - provided under Rule 11 (\/) ol CCS (CCA) Rules, 1905 be imposed on

b him for o period «"‘.’:"o',.' vaars, Aveordingly; the said mjor penalty of
“reduction (0 a lower sta we m lhc e scale of pay by one stage lor o
period of four years™ is hereby imposed on Shri Bakul Dulta with further
direction that he slmll not earn his annual increments of piry during the
said period ¢f reduction and that on the expiry of the said period of
reduction, the lcduulun will not have the eflect of postponing his futare
increment ofjpay. (

. ' Dircctor/
- ' ; ' Disciplinary Authority
To ‘ 1 ' ‘
Shrt Bakdl Dutta,
- Technical, /\\umm!
“Ihirough:|ihe Assistant Director.,
Silkworm i‘?ud ‘I’m‘duuu,n Centre. Central Sitk Zoard
v atiabari, 2.0, Boko 781 123, Kamrup (Assam).

DR Chakravorly) \



- Annexure- \CZ/'
To, .

The Chairman, tentral S5ilk Baarg, Banglove.

Subzﬂhﬁn appeal filed by the appellant praying for set
aside the érder péssed by the Directar/Distiplinm

Ary Authdfity? Central M;ga, Eri Fesearch and

t Training Institute, Eentrai Silk Board, Ministry

of 'Textile, l.agdoigarh, Jorhat, Assam.

Reference—~ Order issued under Memo No. CSBE/CHMER %o 11715

CIT3/72005/FIR/5511 dated 29.11.06.

" Respected Sir,

With due respect I beg to file thi;' appeél
before  your Honour prayving for setting aﬁide!modifiga—
tion/cancellation/alteration of order under Memo Moo
as cited  above passed by tHé fDifectionfDiﬁciplinary

Authority of Central Muga, Eri, Research % Training

Institute, UCentral 8§ilk Board, Lahdoigarh, Jorhat,
‘Assam}

5ir, ) I was gualified to bé appointéd Lo the
post of  field cum Laboratory Assistant and accordingly
I was appointed to the said poat ﬁﬁ 1171271981 and " 1
discharged my duties to the best of my abilities and
Satisfaction to all concerned. Being I am 1mya1,m S1n-
cere, diligent and dutiful %o my service 1 was promot-
ed .to post of Tethnical-ﬁssistant and presently 1 am
discharging my dutieslas Technical Assistant under

your. Board., From  the date of appointment till the

Contde oo/~
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alleged - oocourrence | there is no any absence without

leave, no enguiry and nx disciplinary . proceeding
initiated and 1 acaquired my reputation due to hard

workihg and sincerity and chedience to the superior

officers.

ir, On 30.9.05 at about 9.00 a.m. while <oming

to ﬁy office I wanted to know  about Ajit Eoy  who

e,

took Rs. 6,850/~ from me as loan  in the month of August

2004 0 and not refunded  the said amount but no sincere

initiative ' is taken rather he abused me in filthy
- language. Sri Ajit Rdy' adversaly raported  to my
superior officer at working. station which | resulted

from bad to worse and the concern  authority initiated
diéciplinary‘ proceedings against me. It needs o f

mention  that no first information report was lodged

against me.

Sir, I participated in the disciplinary proceed-
ings but same was not conducted as per the provisions
of  Central Civil Services Rule. No copy of furnished

where as I have right +to receive the same. [ was not

allowed

to have  inspection of original  documents o and

no copies of dodfument were served upon me.  Though I

should have been assisted from

'Cmntdn”.f~
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a co-emplovee during the course of proceedings  but
same was not allowed to me and as such . the entire

proceedings are vitiated from the established proce-

dure of law.

Sir, ‘the Directmr/disciplinary authority passed
edy) oy der | undeyr Mema N "CSB/CMEH & TI/15
CIID/2005/FIR/5511 dated 29.121.2006 , that the compo-
nent of chargeé proved against me and the disciplinary

auﬁhawity inflicted the- major  penalty of reduction

to a lower stage in the time scale of pay by ane

stage  for a pericd of 4 years with ‘fufther direc—
tion that I shall not earn my  annual increments of
pay during the said period of reduction and on the
sspive the said pe}iod of reduction . the reduction
will not have the effect of postponing fudture increment

of pav.

Sir, I respectfully submit that I am no where
invalved in any incidents as stated in the said order

and the penalty inflicted upon me is totally | dispro-

porticnate and as such  the order passed on 23.11.06 is -

arbitrary, capriciocus, defiance of logic and as such the

same is liable to be set aside and guashed.

Contd, oo/
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"

~under the above  facts - and  circume

’

_ . ’ 53 s ,
stances it is most respectfully praved

that Yaueranmgr wmuld_vbe gfacibusly

1

pleased tqa«admit my  appeal and be.
pleased to set aéide the order dated

29.11.2006 passed by the Directar/Disci- -

plinary Authority with back  benefits

and service seniority, And for - this

.){r\,

act of kindness fhe'appellant‘shaif'evar

pray.

Yours‘Sihcerely

.  8ri Bakul Dutta
‘ © Technical Assistant .

s

i
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